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[Shri Bhupesh Gupta] should make a 
proper statement, at least to tell 
Parliament about the case. We are 
interested to know  what exactly are the 
facts of hi« escape. 

REFERENCE     TO     REMOVAL  AND 
RELEASE OF  SHRI  P  K.  KUNJA-

CHEN 

MR. DEPUTY CHAIRMAN ; I have 
to inform Members that the following 
telegram dated the 11th March, 1975, 
regarding the removal and release of Shri 
P. K. Kunjachen, Member, Rajya Sabha, 
has been received from the Deputy 
Superintendent of Police, Shoranur; 

"Shri P. K. Kunjachen MP who 
picketed labourers engaged in har. 
vesting at Palathully Village Pal-ghat 
taluk Kerala was removed from the scene 
at 11.30 hours on 11-3-75 to 
Pundunagaram police station under 
section 38(11) of Kerala police act for 
not conforming to the reasonable 
directions of Deputy Superintendent of 
police Shoranpur he was released after 
30 minutes at 12.00 hour on 11-3-75." 

MOTION BE STATEMENT IN      RE-
LATION TO THE STATE OF JAMMU 

AND KASHMIR 
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SHRI BHUPESH GUPTA; (West Bengal);    
I move: 

2. That at the end of the Motion, 
the following be added, namely:— 

"and having considered the same, this 
House approves of the accord and looks 
forward to all secular and democratic 
forces in the State of Jammu and 
Kashmir working together for the 
progress of the State, the well being of 
the people and further strengthening of 
the nation." 

SHRI V. B. RAJU (Andhra Pradesh):     
Sir,  I move: 

3. That at the end of the Motion, 
the following be added, namely: — 

"and having considered the same, this 
House approves of the accord and looks 
forward t0 all secular and democratic 
forces in the State oi Jammu and 
Kashmir working together for the 
progress of the State, the well-being of 
the people and further strengthening of 
the nation" 

The  questions were  proposed. 

MR. DEPUTY CHAIRMAN: We can start 
the discussion, but I think... 

SHRI S. S. MARISWAMY (Tamil Nadu): 
You cau adjourn the House now. 

MR. DEPUTY CHAIRMAN: I think that 
is better. 

The House stands adjourned till 2.00 P.M. 

The House then adjourned for 
lunch at fiftysix minutes past 
twelve of the clock. 

The House reassembled after lunch at two 
of the clock, the Vice-Chair-man  (Shri 
Jagdish Prasad    Mathur) 
in the Chair. 

2.00 P.M. 

THE VICE-CHAIRMAN: Mr. Bhupesh 
Gupta I hope you will cooperate. 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Vice-Chairman, I am very happy that we 
start this debate when a person such as you is 
in the Chair. It is symptomatic of the trend 
that this accord is receiving support from all 
sections of our people in the country, barring 
perhaps, a few, and  now  you  are  an  
exception. 

Sir, in the midst of a disturbing economic 
and political situation through which we are 
passing today a very exhilarating event has 
taken place and I have no hesitation in saying 
that the accord which has been reached 
between Sheikh Abdullah and the 
Government of India is doubtlessly a 
significant step today which should be 
acclaimed by all men of goodwill irrespective 
of their political and other affiliations. After 
all, what has been achieved is not merely a 
constitutional or, shall we say, an 
administrative arrangement, what has 
happened is something even more 
fundamental. The step, we believe, will 
strengthen the forces of secularism and 
democracy in our country and be at the same 
time an invaluable contribution to the cause of 
national unity. That is why I say it goes to the 
very root of our thinking and existence. This 
accord has been achieved as a result of 
strenuous efforts by the representatives of the 
Government of India, not only Mr. 
Parthasarathy on the one hand and by the 
representatives of Sheikh Abdullah or, shall I 
say, Mr. Afzal Beg on the other. And the 
Sheikh himself, of course, played a part in it. I 
think all of them deserve our heartiest 
congratulations for the patience  and  
forbearance they    have 
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shown, for the understanding they have 
displayed, for their attempts to come to a 
common agreement of the type that we have 
before us which is helpful not only to the 
people of Jammu and Kashmir but also opens 
a new chapter in the developing domestic 
relations which in its wake strengthen the 
forces of democracy and secularism in our 
country. Therefore, we look at this accord in 
the larger perspective of what we are striving 
for, namely, strengthening the unity of the 
country and its secular and democratic 
foundations. It has been indeed a victory, a 
triumph of all secular and democratic forces, 
and that is why we find today forces which are 
communal, anti-secular and anti-democratic 
have reacted violently to this accord and also 
the external forces which are hostile to us have 
not only taken unkindly to this accord which 
has been reached but have taken to assail It in 
a manner which is, to say the least,   highly  
irresponsible. 

Mr. Vice-Chairman, it has been a blow in 
particular to -imperialism which always 
looked to the Kashmir problem or the 
Kashmir issue, as they call it, in order to 
divide our people, create difficulties for us 
and tensions in the sub-continent and, if 
possible, to involve! Pakistan and India  in  
conflict. 

These forces of imperialism have certainly 
suffered a serious setback as a result of this 
accord which has been reached. It has also 
been a blow to Peking, if I may say so, be-
cause now-a-days we find that China, unlike 
in the past, is supporting the reactionary 
forces in Pakistan as in many parts of the 
world. They have come out with an attack 
against the accord. It is not surprising for us 
because in the so-called Shanghai 
Communique, which was isseud sometime 
back after the visit of some leaders and their 
meeting with Mao Tse-tung, they referred to 
the Kashmir problem and glibly talked about 

the   so-called   self-determination    of 
Kashmir.   So, we are back to    that theme of 
hate and disruption.     Well, it is 
understandable from those quarters.    But they 
all have suffered      a rebuff.    I   am  using   
that  word    because these people and 
especially the imperialists have always been 
trying Do   utilise   the   Kashmir   situation   or 
its relations as one of the constituent States 
with the Centre in a manner that would  serve 
their nefarious  designs  and  interests.       
Therefore,      I think  this  accord  is an  answer 
to a prolonged   conspiracy     against      the 
unity of our country, against democracy and 
secularism.    As such, anyone who is patriotic 
in our land, anyone who wishes well of our 
country, should  have no reservation in giving1 

unstinting support to the terms of the agreement  
which  have  been   arrived at.   Here I must    
say   that    in    the terms   of  the  agreement,  
if you    go through  the agreement,  as many  of 
us have  gone through, you will find that there 
is practically nothing new in  the sense  that 
nothing new     has been  written  into  the     
Constitution even indirectly, or is proposed to 
be written.   In fact, the accord has been rightly 
claimed to have been within the framework  of 
the     Constitution. Tn the statement made by 
the Prime Minister in the other House and     in 
this House also, she said: 

"The agreed conclusions have been 
formulated within the fram-work of the 
Constitution of India" 

This is the position. Therefore, the accord 
does not mean in any way a departure from 
the Constitution of India. I have mentioned 
this because some people are trying to make 
out, and we shall soon hear them, as if we are 
departing from the constitutional arrangement 
and indirectly smuggling something into the 
Constitution which was not intended by the 
Constitution or which runs counter to the 
spirit and letter of the Constitution. Nothing 
would be a greater distortion of truth or a 
more vulgar interpretation      of     the 
Constitution. 
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Mr. Vice-Chairman, as I said, it has been a 
great blow to the forces ini. mical to our 
country. 

Now, unfortunately Prime Minister Bhutto 
has chosen this occasion to issue protests and 
even threats. The other day he called for a 
"hartal". Now we read in the newspapers that 
he has asked for some kind of a 
demonstration, observance of what he calls 
'Day of Self-determination' on March 17. 

It is rather surprising that Mr. Bhutto should 
have thought this was the best way to meet the 
situation which has been created. If anything, 
what has happened in Kashmir would 
strengthen the scope for our effort to bring 
about normalisation in the sub-continent and 
peace in the sub-continent. It is in absolute 
accord with the spirit of the Simla Agreement, 
if the spirit is not divorced from our 
commitment that we should work together for 
the establish. merit of a durable peace in the 
sub-continent. When Mr. Bhutto gives such 
threats and calls for action, well, I am 
reminded of the past. You will remember that 
immediately after the U.S. Pak pact was 
signed in 1954 or round about that time, again 
the Kashmir question came up. At that time 
the then Prime Minister of Pakistan said that 
he thought that the U.S. arms to Pakistan 
would help solution of the Kashmir problem. 
Referring to this speech in the Parliament on 
March 1, 1954, the late Prime Minister Pandit 
Jawaharlal Nehru said: 

The Prime Minister of Pakistan has 
stated that by the receipt of the military aid, 
a momentous step forward has been taken 
towards the strengthening of the Muslim 
world, that Pakistan has now entered into a 
glorious chapter of its history and is now 
cast for a significant role in world affairs. 
He has also stated that this military aid will 
help to solve the Kashmir problem. 

Somehow or other we find that connection 
again between military aid to 

Pakistan and the revival of the Kashmir issue 
in Islamabad or Karachi or Rawalpindi, as the 
case may be. That connection seems to 
continue. It is quite clear that today when 
Bhuto speaks in this manner, naturally he has 
the prouding, if not in publicly spoken words, 
and backing of American arms. Their arms are 
speaking, if I may say so. It is the U.S. arms 
which are already in Pakistan and which have 
been promised to be delivered to Pakistan that 
speak. Mr. Bhutto's word, therefore, should be 
taken in that connotation and in that light. 
Otherwise I cannot imagine why Mr. Bhutto 
should suddenly lose his balance and speak in 
this manner. He even said that Kashmir 
problem should have been settled bilaterally in 
accordance with the Simla Agreement. I again 
studied this Simla Agreement. I do not find 
any commitment on our part that internal 
problems of our country should be settled in 
consultation with Mr. Bhutto or the leaders of 
Pakistan or Government of Pakistan. There is 
no reference whatsoever. And there could be 
none. It would be a sad day if Mr. Bhutto has 
to solve his problems in some of his States or 
Provinces in consultation with us. How could 
it be? Bilateralism is intended to solve 
bilateral problems through bilateral 
discussion. Kashmir has been a problem—if 
you call it a problem—of internal democratic 
growth and development of national 
integration. If any residuary problem remains 
today, it is the problem which has been posed 
by Pakistan itself as a result of illegal occupa-
tion of some parts of the State of Jammu and 
Kashmir. If there is any bilateral talk called 
for, it is called for in respect of that part of 
Kashmir which is still under illegal occupation 
of Pakistan. The matter has been taken to the 
United Nations years ago At no point even the 
United Nations challenged our claim and 
position with regard to the State of Jammu and 
Kashmir. This point was emphasized again 
and again by Pandit Jawaharlal Nehru both in 
this House and the other House.    I recall to 
you the speech of 



171     Motion re. statement    [ RAJYA SABHA ]      State of jamviu and        172 
in relation to the Kashmir 

[Shri Bhupesh Gupta] 
Pandit Jawaharlal Nehru on March 28 1951, 
when he said: 

Kashmir is jurisdically and politically an 
integral part of the State of India and at no 
time the United Nations Commission or the 
Security Council challenged this fact. 

This was the position and even the United 
Nations could never challenge this fact, which 
was mentioned by our late Prime Minister in 
his speech in the Parliament itself.    1 do not 
know why Prime Minister Bhutto now should 
think in these terms.    He thinks that we  
should  have  discussed    it.    Well, there is no 
question of any discussion. Are we to discuss 
with him as to who should be the Deputy 
Speaker in    the Kashmir Assembly?   
Tomorrow he can say that.    The day after 
tomorrow he can  also   say  that  we   should  
discuss with  him   as to  who   should  be    the 
Commissioner of Police or the Inspector 
General of Police in Kashmir.    It    is absurd  
and I have never heard such fantastic 
statements having been made in  international     
affairs.    What    has happened in Kashmir?    
The Constitution remains where it was.    
Kashmir remains as it is except the some part is 
under Pakistan's illegal occupation and we are 
not going into it at this moment. Nothing has 
changed   there. All that has changed is that 
another Government, by agreement, has come 
into existence. Even the Assembly remains as it 
is and the same MLAs are there. Everything    
remains    where it was  except  that  a  new  
Council    of Ministers has been constituted, 
headed by Sheikh Abdullah. Therefore,   how 
does it become something which defies the 
Simla    Agreement?  I cannot understand this. 
In 1972, with Mr. Mir Qasim  there  as  the  
Chief    Minister, Mr. Bhutto  signed  the Simla 
Agreement  and he did  not make any  big point 
then. How does he now make a point when it 
has been decided    that Sheikh Abdullah 
should be the Chief Minister of the State of 
Jammu   and 

!    Kashmir? When it. has been endorsed even by 
the former Chief Minister ol the State Mr. Mir 
Qasim, who has undoubtedly  shown great      
imagination and     understanding of the 
problem, how can Mr. Bhutto make any point 
now?        This is  the position      now. 
Therefore, I say that this is an interference in 
the internal affairs of our country. Mr. Bhutto 
is interfering   in the internal affairs of our 
country contrary to the Simla     Agreement, 
defying the spirit of the Simla Agreement and 
all that it stands for. I think this is rather a 
serious matter and we are very sorry for Mr.      
Bhutto that he should not have learnt the 
lessons from history. It only harms Pakistan.     
We have no quarrel with Pakistan. When we 
talk about Pakistan, we feel that we  are  
talking  about  our  own  brothers and sisters.   
Maybe, we are juridically divided. But there 
are    many things,    history,  culture,    
association, language—these ties bind us 
together and these pulls are formidable pulls 
and, therefore, when we have to criticise Mr. 
Bhutto, we do so with    a heavy     heart,     Mr.     
Vice-Chairman. After all, if all goes well with 
Pakistan, all goes well with us and if    it does 
not go well with us, it does not go   well   with  
Pakistan.    Our  destiny our future, are all 
inter-woven     together and we must go 
together    as friends, as brothers and sisters,    
and as neighbours, as good neighbours, in our 
co-operative efforts to make   our future.    Mr.  
Bhutta  got  the bilateral agreement, well, the 
Simla Agreement, and I think the same should 
be lived up to.    Why is he injecting a needless 
controversy where there is no contro-v versy or 
dispute in this matter as far as the present 
arrangement in Kashmir is concerned?    
Therefore, I think that such  an  interference in 
the    internal affairs of our country is not good 
and it does not speak well of a leader of an 
important country in this part of the  world,   
namely,  Mr.  Zulflqar    Ali Bhutto. 

Now, Mr. Vice-Chairman, Sir, we are all 
naturally very happy that an agreement has 
been arrived at now. In  fact,  as  you  know  
very  well,  the 



 



SHRI BHUPESH GUPTA: Even when the 
talks were going on, the Jana Sangh were 
very much against the talks. They called it a 
conspiracy, plot and what not. 

Recently, I find that an illustrious lady—
shall I call her a dowager or ex-Maharani?. 
.(Interruptions,). She said that this is a sinister 
conspiracy. Now, what do we think? She may 
be marching in the 'people's march', flanked 
by Mr. Vajpai on the one side and Mr. Advani 
on the other side. It was a very good sight, no 
doubt—the lady being flanked on the one side 
by a confirmed bachelor and on the other side 
by an equally trust-worthy married man. 

SHRI SUBRAMANIAN SWAMY: I hope 
you did not die of jealousy. 

SHRI G. LAKSHMANAN (Tamil Nadu): 
You were also observing from some window.    
I saw you. 

SHRI BHUPESH GUPTA: I was watching 
from the Western Court as to how the 
procession flopped. Now, many arguments 
have been raised about Article 370. What is 
Article 370? Here is the Constitution. The 
accusation is that Article 370 has been made 
permanent. Mr. Vice-Chairman, if this Article 
370 has been made permanent, it has been 
done not by this Agreement, but some 15 or 20 
years ago when the Kashmir Assembly was no 
more there. Nothing can be done about it. We 
have been living with it. It has been there since 
the commencement of the Constitution. Why 
should there be this sudden cry that this article 
has been made permanent? Kashmir was given 
a special status and it was left for the Kashmir 
Assembly to decide about Article 370. They 
did not decide anything. They wanted Article 
370 to remain. They are not worried about it. 
Here also, we do not bother about it. On some 
occasions, Jan Sangh raised a hue and cry 
about it. Now they charge that it has    been 
made    permanent. 

There is nothing of the kind. This agreement 
will continue giving the Kashmiri people their 
special status. (Time bell rings). I would like 
to add in this connection, before I sit down, 
that the Prime Minister has expressed hopes 
that Sheikh Sahib would now be in the 
mainstream of our national life. I fully share 
this. There is an obligation for us also. We 
must truely help him come into the 
mainstream of our national life. Let it not be 
said by Sheikh Sahib and others that we have 
asked him to get anchored like the house boats 
in the Dal Lake that never move. Ours is a 
running stream It is the moving mainstream of 
our national life into which Sheikh Abdullah 
has come and certainly that will strengthen 
him and strengthen us. That is why we wel-
come this thing all the more in the larger 
national interest. 

We know very well that we shall hear Mr. 
Mariswamy. He will refer to Mr. 
Karunanidhi's speech. He wi!l claim 
something. I may say that no State was given 
the status as Kashmir got under Article 370 
and it is useless now to bring in that kind of 
demand. Our Constitution did not give that 
kind of status to any State. So far as Centre-
State relations are concerned, by all means 
democratise them by making the unity 
stronger. We are all for giving more economic 
powers to the States so that they can carry on 
their developmental efforts. At the same time, 
we are all for strengthening the unity of the 
country. It will be most uncharitable and 
hitting below the belt if this agreement is cited 
as an instance or a precedence in order to get 
something or to put forward certain demands, 
not openly separatist but with the spirit of 
separatism behind them. Mr. Karunanidhi has 
threatened that he would start other methods. 
We would like to hear from Mr. Mariswamy 
what other methods he has in mind. (Time bell 
rings). Therefore, let us not spoil this thing. I 
would ask Mr. Mariswamy and others to give 
it a national reception. I know that they may    
not support it.    Jan 
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•Sangh will certainly not support it. They have 
made up their mind. But the whole country 
has welcomed it. I have gone through many 
newspapers, editorials and otherwritings. 
Rarely have I come across an accord between 
the Government of India and some other 
people which has received such •enthusiastic, 
whole-hearted support as this particular accord 
has received. Therefore, let us join with the 
people  who have hailed this agreement and 
support this accord which has been arrived at 
as a result of painstaking efforts over the 
years. We must not only give it a trial but we 
must make it a resounding success for the sake 
of people of Kashmir. I should like to say that 
steps should be taken for the economic 
development of Kashmir, for the well-being of 
the people of Kashmir. My amendment speaks 
to that effect. I would urge upon the Central 
Government to render all possible material 
help to Sheikh Abdullah, his Government and 
the people of Kashmir so that the industries 
can come up, the economy can look up, the 
people get relieved and their distress and 
suffering are less than they are today. This is 
what I would like to say. This accord must be 
followed up by such measures for the well-
being of the people of Kashmir. And that is 
the primp consideration in this context to 
which I must draw the attention of the 
Government. Again, before I sit down, I must 
congratulate those who have worked for the 
success of the accord and they deserve our 
appreciation. I do look forward to this effort 
producing still greater result. I do hope that 
Sheikh Abdullah when he has taken the helm 
of affairs in Kashmir will do everything 
possible as a statesman of the old British davs, 
as a freedom fighter against the British 
imperialism and he would Drove to be a 
powerful force in strengthening not only 
democracy within the country, not only 
secularism within Kashmir but the unity of the 
country as a whole. 

With this perspective   T once again extend  
our full support to  a  magni- 

ficent agreement or, I should say, accord 
which has been arrived at for the well-being 
of the State of Jammu and Kashmir and the 
nation as a whole. 

SHRI V. B. RAJU (Andhra Pradesh): Mr. 
Vice-Chairman, Sir, I rise to give the 
warmest welcome and express the highest 
appreciation of the accord that has been 
recently entered into between Shri Sheikh 
Abdullah and the Prime Minister Shrimati  
Indira  Gandhi 

Sir, my amendment is similar and the same 
as the amendment of Shri Bhupesh Gupta.. 
.(Interruption). It is a fact that there is an 
identity of views on certain important matters. 
Sir, I am grateful to Shri Bhupesh Gupta for 
the expression of his great appreciation of the 
achievement made by tne Government and I 
claim "this achievement as the achievement of 
the ruling party, the Congress Party. 

Mr. Vice-Chairman, Sir, we have in this 
country a stable polity which has revealed its 
vigour and health, a democratic policy which 
has really risen to the level of solving the in-
ternal, domestic problems in a way that very 
few countries have been able to resolve 
whenever they faced such difficulties. Sir, the 
cultural level of the polity or the level of the 
political culture is always revealed by the 
manner in which the domestic issues are 
mostly resolved—it is not merely waging 
wars and achieving success but resolving the 
internal and domestic differences and also the 
manner in which they are resolved, leaving a 
good tradition for the posterity to take 
advantage of. About this accord, as Shri 
Bhupesh Gupta has said, there had been the 
widest appreciation, ex cepting one or two 
lone voices. And, it is really a significant 
factor that there has been a grand isolation. 
We are using the word 'grand' in grand alli-
ance; like that there has been a grand 
isolation. With the exception of the Jan Sangh 
and its step-brothers the B.L.D. in a low key, 
not actually as vocal and as vociferous as the 
Jan Sangh, with the exception of these two 
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political forces all shades of opposition 
political opinion welcome the accord on 
Kashmir. 

AN HON. MEMBER: The B.L.D. is 
actually yet to be understood correctly. 

 
SHRI KALI MUKHERJEE (West 

Bengal): It is a kichhri. 
SHRI V. B. RAJU: I expect in this House 

some improvement over the performance in 
the other House because some time has 
passed and public reaction and response have 
been there. I hope our wisdom really uses the 
new direction and as Shri Bhupesh Gupta has 
said—I also actually stand by him and 
reiterate—there must be a national consensus. 
It is not a question i i party consensus alone, 
national consensus must be there. And, in this 
democracy we have seen and we have been 
wise enough to distinguish between what is a 
party matter and what is actually a national 
matter and almost on all national issues we 
have been  standing together. 

Sir, not only here in this country but even 
outside there has been a very high 
appreciation. Even a newspaper like the 
London Times, which was not always happy 
with us, said: 

The bulging file on a problem that 
surfaced nearly 30 years back will be 
closed and the United Nations will see the 
end of the long dispute with which it was 
saddled. 

Even the London Times has said this and 
there should be nothing like a Kashmir issue 
now. This is a matter which we have to take 
note of. Even outside expression has been so 
receptive and so healthy that any dissenting 
voice in this country will not be appreciated. 

Mr. Vice-Chairman. Sir, this accord which 
was achieved by us "is the result  of the  
employment  of  all    the 

resources of patience and negotiatio-nal 
resilience at the command of the Prime 
Minister end her Advisers." I am quoting this 
from the writings. of a columnist. Now, this is 
how the public press has received it and given, 
great appreciation for the patience 
demonstrated and also the capacity to 
negotiate. What is the philosophy behind this 
accord? The philosophy is 'Trust begets trust\ 
That is the philosophy. Now, it is not the 
niceties, legal niceties and constitutional 
niceties, in which we sometimes get ourselves 
trapped. Now, there is trust after long years of 
distrust, say after nearly 22 years of distrust, 
there is trust again on both sides and on all 
sides. Now, it is in this atmosphere that we are 
now discussing the matter. Now, can it not be 
accepted by the opposition, particularly by 
these parties to. which I made a reference? 
Kashmir is a bastion of secularism. It is here 
that a fitting reply was given to the notorious 
two-nation theory. Now. does not the Jan 
Sangh—to which fortunately or unfortunately. 
Sir, you belong to—realise that Kashmir has a 
special position because of both geo-grahpy 
and history. There is some history behind it. It 
is a situation. I said it is a special situation, 
better or worse.     (Interruptions.) 

SHRI KALI MUKHERJEE: Do not argue 
with new-fascists in India. 

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR): Mr. 
Prakashvirji will reply. Please hear him. 

SHRI V. B. RAJU: Let us learn not to use 
bad words against each othtir. I am actually 
trying to fix my gaze at the Chair alone. I 
would not like to be 'disturbed, this way or that 
way. Sir, it is here that a befitting answer was 
given to the notorious two-nation theory. Now. 
as I said, Kashmir has by its history and 
geography a special position. When we 
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geography a special position. When we talk 
about Kashmir problem, it is not actually with 
regard to the part which is in the possession of 
India, Kashmir is divided and a part of 
Kashmir is under the illegal possession of 
Pakistan. 

SHRI SUBRAMANIAN SWAMY: What 
are you doing about it? 

SHRI V. B. RAJU: Because of the 
vulnerable position of a part *which is 
occupied by Pakistan, the neighbouring 
country of ours, and since the people of 
Kashmir had passed through three wars and 
earlier raids, Sir, we must have sympathy for 
the people of Kashmir. Not only the people of 
Kashmir and the leadership of Kashmir have 
been giving the maximum support to the 
philosophy of socialism, secularism and 
democracy but also bearing the brunt of 
attacks from outside. Sir, it is very easy to sit 
far away from the border and talk sometimes 
in terms of waging a war. When war comes it 
is not those people who speak loudly that go 
to the battle-front. 

AN HON. MEMBER:    Hear, hear. 

SHRI V. B. RAJU: It is the people 
on the border who actually shed their 
blood and give their life. It is very 
easy to sit in Delhi or in soma part 
of the country, far away from Srl- 
nagar, and preach sermons. Now, in 
fact, I would like to say that this 
accord, really -------- 

SHRI SUBRAMANIAN SWAMY: 
Shyama Prasad Mookerjee! You killed him. 

SHRI V. B. RAJU: ....would help in the 
ideological battles which are now being 
fought, secularism and democracy on one side 
and commu-nalism and reaction on the other. 
Now these are the bodies which will really 
give us the desired results and now this accord 
would really help u». 

Now it is easy to belittle these thing* but after 
passage of time their significance will  be 
realised. 

SHRI SUBRAMANIAN SWAMY;-
Selling out! 

SHRI V. B. RAJU: I do not think some  of  
the  critics.... 

SHRI SUBRAMANIAN SWAMY: Not 
only giving a special status because of 
communal.... 

SHRI V. B. RAJU: Sir, I would request 
you to help me by stopping this running 
commentary. 

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR): You don't 
see. 

SHRI V. B. RAJU: I do not see. I am only 
appealing. 

Sir, sometimes when we do not 
have arguments we use actually loud 
voice. That is not good. We have- 
here t0 understand the things correct 
ly and really help in the situation. 
As Mr. Bhupesh Gupta said, it is 
not ___  

(Interruption by   Shri  .Subramanian Stoamy) 

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR): Mr. 
Swamy,  you  are making _______ Please. 

SHRI V. B. RAIU: sir, I do not find such 
people, really helpfuL I do not think those who 
come and say "Did I not tell you?" are helpful. 
It is not that. We have to see that certain things 
do not go wrong not only that we do not 
commit mistakes here but also that friends in 
Kashmir also do not commit mistakes. It is 
ultimately the greater integration, the higher 
integration which we are aiming at. There is no 
difference of opinion on that point. What is the 
fun of trying to actually break this accord 
wholesale and say there is a difficulty  here,   
there  i5   a    difficulty/ 
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[Shri V B. Raju] 
there and try to point out such things which 
might prejudice the atmosphere? It is not that. 
What is your objective ultimately? 

This accord was not entered into because of 
any diffidence or lack of confidence or lack of 
strength on any side. It is from confidence and 
strength that this accord has actually been 
arrived at. (Tim? bell rings) How much time 
have you given me, Sir? 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD MATHUR). You have taken 
fourteen minutes. 

SHRI V B. RAJU: Any step that will bring 
about political stability and tranquillity in 
Kashmir—a sensitive border State—will be of 
great benefit to the whole country. Let this be 
remembered in history. This accord is an 
achievement marking the maturity in our 
political development. 

Sir, as has Been said by Sheikh Abdullah, 
'The accession of Jammu and Kashmir is not a 
matter at issue. It has been my firm belief that 
the future of Jammu and Kashmir lies with 
'India because of the common ideals we 
share". What more do we want, Sir? 

SHRI SUBRAMANIAN SWAMY: He is 
talking like another Prime Minister. 

SHRI V. B. RAJU: Sir, it is only Shri 
Subramanian Swamy who speaks like that. 

THE VICE-CHAIRMAN (SHRI 
JAGDISH      PRASAD MATHUR): 
Don't hear him. 

SHRI V. B. RAJU; The return of Sheikh 
Abdullah to Srinagar and to the mainstream 0f 
political life is to the good of the State and the 
country. The nation will welcome Sheikh 
Abdullah's return to constructive political life 
and share the confidence -express»d by the 
Prime Minister that 

he will make his own distinctive contribution 
to the task of strengthening the nation and 
sustaining its ideals. 

Sir, I would like to emphasise on one point 
which I hope the Opposition will really take 
note of. We are talking about Centre-State 
relations. I think in this particular case the 
general aspect of Centre-State relations is not 
very much relevant but ye(t by accepting a 
variant in Centre-State relationship, the accord 
reminds that in a country, as varied as ours, 
the essence of unity should not be sacrified at 
the altar of unity. What the Jana Sangh wants, 
as I understand, is unity. Unity presupposes 
diversity. Since we have diverse people, 
diverse areas, diverse climes and diverse 
interests too in fact, we are trying to achieve 
unity; otherwise the slogan of unity would not 
have come at all. What is it that the Jana 
Sangh wants? Unity alone? Is it possible and is 
it desirable? Our strength lies in unity in diver-
sity". That is what is being aimed at. The 
special status to Kashmir through Artitcle 370 
is not an exclusive matter. Other Articles also 
in this Chapter follow, Article 371 and its 
parts also provide for special requirements of 
Nagaland and other States. The Chapter has 
only transitional provisions. So, it is not only 
Kashmir that has been given special status but 
other parts also have bet'n given special status. 
Even ln the Union all the areas do not enjoy the 
same status. There are the Union Territories. 
There were was the constituent federal unions 
like the States. There are smaller States, very 
small States and very big States. Where is the 
question °f achieving unifoTwiti? Then we are 
committing a mistake in understanding 
'accession' and 'integration'. About accession 
there was no dispute. 'Integration* is a ques-
tion of degree; how far we have been able to 
integrate the people of this country perfectly is 
the question. Sir, that is why, in a nation, apart 
from these  three   pillars—democracy, 
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socialism and    secularism ----------- .there is 
also unity' on which we have to emphasize. It 
is very essential. We are multi-ethnical, multi-
religious and multi-lingual people. We are not 
a single homogeneous community as you find 
in the United Kingdom or Federal Germany or 
France or for that matter even in Bungladesh. 
Therefore it is the history of the country, it is 
the peculiarity of thc( country that has to be 
borne in mind. Every aspect has to be treated 
on its merits on the actual situation of the 
country. Sir this Kashmir has a special 
provision, as I said due to both history and 
geography. (Time Beli rings). Just give me 
five minutes. 

Sir  the  new   developments  in  democracy 
are bound to have a healthy influence on the 
situation across the border.    That  is  the  
point  that  has unnerved the rulers of Pakistan 
and that is why Mr. Bhutto is also making 
some noise.    Sir,  let  me  at this moment   
bring  to  the  notice   of  thci House  how   
Radio  Pakistan   tried   to exploit an incident 
in Jammu on the day of the swearing in when 
there was  some demonstration  when  there 
was some law and order trouble; the Pakistan 
Radio seems to have broadcast that the armed 
forces, the army opened  ^re  °n those  who    
did    not agree with the accord.    Pakistan 
had in  its     mind that pro-Pakistani     ele-
ments  were Put  down whereas  here it was 
the Jana Sangh who disturbed the law and 
order.    See,    how    the things become 
conspired and how the Radio    Pakistan    has    
exploited    the event that there were elements 
who in this country    were    against    this 
accord    presumably    meaning    pro-
Pakistani elements. 

Sir, we should be very careful in our 
agitations in our dissent and a^ these things. 
Sir, Mr. Bhutto's letter to the members of the 
U.N. Security Council on Kashmir accord 
shall be taken up by us for the purpose of 
record and nothing more or nothing less   Thii 
matter is a closed chapter. 

Sir, in legal houses and outside Article 370 
has been mentioned very prominently and the 
Prime Minister has said very clearly and it has 
been, said in the accord also, that rothing 
peculiar has been done nothing specific has 
been donq to alter the position °r alter the 
contents or alter the spirit of Article 370. It is 
not there, Sir.    It is a matter of fact. 

SHRI    SUBRAMANIAN    SWAMY: (Uttar 
Pradesh):  Very  offensive. 

SHRI V. B. RAJU:    Now, Article 370.    It was 
provided by the Constituent  Assembly—and   
Shri  Gopaias-wami     Ayyangar       made       it     
very clear,    very    clear—and   it   is   said also    
in Article 370  (3) that the President  could 
repeal  that     Article  or could modify or do 
anything provided the Constituent Assetmbly    
which was  going    to    be    established—Mr. 
Gopalaswami  Ayyangar  had   said  at that 
time—in Jammu    and    Kashmir would ask for 
it.   And that Assembly did not ask for it.    There    
was    no Presidential     Order      issued.      The 
Article has been there.    The Constituent 
Assembly did sit from  1951 to 1956,  and after  
1956    in these    two decades  many Acts have    
been    applied      and      many      
Constitutional provisions       have       been      
applied to    Jammu    and    Kashmir.      Things 
have     been     going     on     smoothly. And 
what is the change that has been brought about 
now?    Nothing.    Now, in   fact   I     should     
compliment     *.he leaders   of   Kashmir   
particularly   Mr. Sheikh   Abdullah   and   his     
em's ^ry, for having agreed about the appoint-
ment of a Governor  about  the Elc-tion 
Commission,  about the franchise about  the  
Legislative    Bodies—many things     The  
Assembly    of    Kashmir has  Dowers  today  to    
amend    their Constitution and actually change 
the character.    They  have  agreed  not to do 
that.    This is an achievement that has  not  been  
highlighted.    In    fact, this  accord secureis  the    
co-operation of the leadership of the Jammu and 
Kashmir   State  that   such     important matters 
are not going to be amended; 
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[Shri  V.  B.  Raju] 
No. 5 as an arrangement reciprocal to what 

has been provided in Article 360 (i),  a    
suitable     modification    of such Article as  
applied to the  State should    be    made    by    
Presidential Order to the effect that no law 
made by the Legislature of the    STate    of 
Jammu and Kashmir seeking to make any 
change or in  the  effect of any provisions  of 
the State    of    Jammu and Kashmir  relating to 
any of the under-mentioned  matters  shall    
take effect   unless   the  Bill  having    been 
reserved for the consideration of the President  
receives  his  assent.    What are those?    The 
appointment  powers and functions  and  
privileges  of  the Governor, and also election 
and other things.      Now    today    the    
Kashmir Assembly by two-thirds majority can 
change it.    Even though ftiey   have the power,  
they have    agreed    that without  actually the 
Bill  being  approved  by the  President    of    
India, they will not do it.    Now it is such a  
concession  for    better    integration that    
actually    the    leadership      in Kashmir     has  
agreed...        (Interruptions).   Sir, my point is 
that we have marched much ahead, we have   
gone far  ahead,  by  this    accord    in    the 
process of integration.    Any    agreement or 
accord is on a give an"o7 take] basis.    There is 
no question 0f failure; there is no question of 
success. 

Sir, in the end I will say only one point. I 
think this Parliament will be not performing its 
function properly unless it takes note of the 
sacrifice made by the Legislature Congress 
Party of Jammu and Kashmir Assembly. Sir, 
any accord with Kashmir is a domestic matter. 
Even change-over is a domestic matter of the 
Congress. When it is a domestic matter of the 
country, it is a domestic matter of the 
Congress.... 

(Interruptions). 

SHRI   RABI   RAY     (Orissa):     Mr. 
Sheikh Abdulla is not a Congressman. 

SHRI V. B. RAJU: Congress has a right to 
be in office in Jammu and Kashmir. 

SHRI RABI RAY: Sheikh Abdullah is not 
a Congressman. 

SHRI V. B. RAJU: That is exactly so. Mr. 
Rabi Ray has agreed for the first time with me 
that the Congress Party has sacrificed its 
interests to be in power and has allowed 
actually a non-Congress party to come there. It 
is in the best interests of the nation. It is not 
for party purposes. It is only for integrating 
Kashmir closer with the rest of India. It is a 
sacrifice made by the Congress Party. On this 
occasion I take the opportunity to salute Shri 
Mir Qasim for having actually done a virtuous 
thing in history 
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kind of a happy solution to a knotty problem which 
plague^ the relations between the Centre and the 
State for such a long time. 

I have tried to listen carefully to the speech of the 
hon. Member to find any grounds why he is not 
able to really agree with, and rejoice over, this 
agreement which has brought about so much of 
change in the atmosphere in this country. All that I 
have been able to gather is this: That Sheikh 
Abdullah was bad, that Sheikh Abdullah 
misbehaved in the past and therefore any accord 
with the Sheikh will not bc| of a durable character, 
that you must not believe him or what he says; 
sometimes he does not agree with you; sometimes 
he is bad; sometimes he takes a line which is not 
necessarily in full agreement with you and 
therefore he must be an object of suspicion, he 
must be treated as an untouchable; do not touch 
him; do not have anything to do with him. 

That is not the line that one takes where mature 
deliberations, where mature thinking and where 
mature considerations are necessary in the national 
interest. Many a step has been taken in the past in 
the history of various other independent nations, 
where they changed their stand, where they have 
altered their stand seeing the realities of the 
situation, and the exigencies have induced them to 
a more maturer thinking and maturer consideration. 
And here in this country, we have not only assu-
rances, but we have the conduct of Sheikh 
Abdullah who has fought with us shoulder to 
shoulder. He has fought, no less than any body in 
thi3 House, the battle for the liberation of this 

country and he has fought the battle along with 
Pandit Jawahar-lal Nehru and hel was. QS his able 
lieutenant, in tfhe fight against the vested interests, 
against the feudal forces and, more than anything 
else, against  the  British  imperialism.    He 

SHRI D. P. SINGH (Bihar): Mr. Vice-
Chairman! I rise to congratulate the Prime 
Minister and all those associated in this great 
endeavour to bring about this historical 
accord. This accord signifies the strength of 
the forccis of secularism, democracy and 
progress. It is after a strenuous effort in this 
country against all the difficulties and against 
trials and tribulations that we have been able 
to bring about an atmosphere of amity and an 
atmosphere of goodwill with the various 
people of this country with different hues,
different religions and different beliefs. It is 
the culmination of that very process which has 
helped in bringing about this atmosphere and 
ultimately    this 
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has suffered as we havs suffered. So, Sir; here 
is a person who is a signatory to the 
Constitution in the name of which we take the 
oath and which we swear to uphold. Now, this 
is the kind of peirson we are dealing with. Sir, 
I could have appreciated if reasons were put 
forward to decry this Agreement, to show 
what is wrong basically today. One would feel 
so reassured thai in the very opening lines of 
the accord it is emphasised that the accession 
of Jammu and Kashmir is not an issue at all, 
that it is a matter which has been decided for 
all times to come and that it is this decision to 
which we are committed and they are com-
mitted and that there is no reopening of that 
chapter at all- Then, as far as the 
administration of the State and the Centre-
State relations are concerned, one would 
notice—it is not for me to emphasise this 
matter— that article 356 of the Constitution 
has been retained absolutely, in full form and 
intact, and in that is the power which is given 
t^ the President to take over the administration 
of any State and run the administration of any 
State in such a manner as any other portion of 
this country shall be governed. If you read the 
Agreement, you will notice that nothing has 
been done to impair the unity of the country 
and the integrity of the country. Sir, not only 
this. It has been provided that the existing 
jurisdiction of the Centre to deal with 
activities directed towards questioning or 
disrupting the territorial integrity of India will 
remain as it is. Therefore, Sir, it is clear that 
whenever such disruptivei activities are 
indulged in by anybody, whenever even 
slogans are raised questioning the unity of this 
country, the powers that are there under the 
emergency provision for the President or the 
Parliament to take steps to safeguard the 
integrity of this nation are preserved. More 
than anything else, the question of amendment 
,'of the State Constitution on important matters    
has    been    taken 

care of and it has been provided that such an 
amendment shall not become effective unless 
the President gives his assent to it. 

Sir, what are the forces what are the 
institutions, through which WB exercise the 
control, through which we see that the unity 
of the country iis preserved? The doors of thq 
Supreme Court have been kept open and the 
citizens of the country, of any part of the 
country, shall continue to enjoy the rights 
enshrined in the Fundamental Rights Chapter 
of the Constitution and also in the other 
provisions   of  the  Constitution. 

[The Vice-Chairman (Shri Yogen-dra 
Sharma) in the Chair]. 

In spite) of activities, in spite of attempts, to 
the contrary, Sir, it has been provided that the 
people of the State of Jammu and Kashmir 
shall have the opportunity to come to the 
Supreme Court to invoke the provisions for 
special jurisdiction under article    136    of      
the      Constitution. 

Likewise, theii right to invoke jurisdiction 
under Article 32, as the right of any cititzen of 
this country, is preserved. Sir, Article 32 
provides that the right of a citizen to invoke 
the jurisdiction of the Supreme Court for the 
enforcement of any of his fundamental rights 
is guaranteed. No part of that guarantee is im-
paired. Therefore, in the matter of 
administration, in the matter of laws. and so 
on, care has been taken that what obtained in 
the past does not erode. There are no steps 
taken which might spoil the unity and the 
closeness of the country that is existing  today. 

Sir, then one thing more is noticeable in this 
Agreement which is of particular significance. 
Care has been taken to see that the jurisdic-
tions of the Election Commission in the 
matter of adult franchise in the matter of 
elections and in the matter 
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[Shri D. P. S;ngh] of  procedural  laws   relating  
to   elections   are  not  impaired.    Thereby   it 
has  been  ensured   that   cititzens   living in 
that part of      the      country— backward 
people, people of the minorities people 
neglected economically— shall  still have  the  
liberty  and still have   the   freedom   to   
exercise   their franchise  'in   the   manner   they   
like and in the manner the citizens of the rest of    
the     country    errjcy.      Thi=    i supervision 
and  control of the  Election Commission are 
preserved.    Tlv accession   of   Jammu   and     
Kashmir with  the  Indian  Union   is   no'-  
iinpe-rilled;  in  fact  it  is    reaffirmed    and 
reiterated. 

Now,   the whole wrath seems to be 
concentrated   on   the   continuance   of 

Article 370 of the    Constitution.      In 
spite    of the  eloquence of the    hon. 
Member, I have not been able to find 

anything  in  his   speech  which  might 
demonstrate that Kashmir was not a 

matter    of     special  importance,   that 
it did not have a characteristic of its 
own, that it did not have any special 

feature.    Even before the Constitution 
came into force, even before Kashmir 

became an integral part of the Union 
of India,  there were  some problems, 

and    that is    a    matter    of   history. 
There were   those    situations   which 
had to be contended with.    And, Sir, 

one would appreciate that  it was  in 
those critical days that we went    to 
defend the integrity of the    country 
and to defend the country from    an 

aggression by  Pakistan  and  by     the 
evil forces that continued to    plague 
our relations and are trying to bedevil 

our relations       even    today.... (Time 
bell  rings).    Sir,     if     there     is     any 

party  which  thinks   likewise,   which 
thinks in the same manner about the 

problem of Kashmir,  it is our    hon. 
friends   from   the   .Tana   Sangh     who 

along    with    the       Pakistanis    tried 
to boycott,   who try   to take    every 

step  possible,     so  that    this    happy 
t(vent that  has been     brought  about 

was  not  welcomed  by    the    people. 

But, Sir, the people, in spite of what they said 
and what they did, everybody knows, came 
out in the largest numbers to welcome this, 
and from that day onwards the situation is 
continuing where it has been welcomed and it 
has been appreciated, an<i we hope that the 
clock 0f history shall not be turned back... 
(Time bell rings) 

Sir, I will take only two minutes. I will refer 
to the comment that everything that has 
happened after 1953 is liable to be questioned. 
That is not so. If a person looks at it carefully, 
it will be noticed that the only provisions 
which are likely to be examined are those 
which are in the Concurrent List and not those 
legislations which have been made in the 
Centre's List. The provision is that they will 
ask for the Centre's consent and the Centre 
will examine- the matter sympathetically. 
What has been done is to strengthen the forces 
of goodwill. The purpose before us today is to 
bring about cordiality and an atmospheire of 
trust so that attention may be paid to the larger 
problem of alleviating the suffering of the 
people who have live^ all these years in agony 
and in misery. It is to this thing that our 
attention is directed and we hope that every 
person in this House will reconsider and see 
that steps are taken sQ that the pace of history 
moves forward and we are able to wipe every 
tear from every eye. 

SHRI S. S. MARISWAMY (Tamil Nadu): 
Mr. Vice-Chairman, Sir, I rise to welcome the 
accord reached with Sheikh Abdullah and also 
I rise to congratulate! the Prime Minister on 
two counts, firstly, for the agreement with 
Sheikh Abdullah and secondly for 
successfully converting our great friend, Mr. 
Ehupesh Guota. The difficulty with him is 
that he always absents himself soon after his    
speech.       While    speaking,    he 
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makes  a  number of  references  to  a    j number 
of people    and    immediately aiftejr  that, 4he 
disappears  into   thin air.   That is the    difficulty 
with him. I congratulate the Prim.3 I.lLniste;: for 
converting him from a booming gun    | to a 
muffled drum.   I do not say that he is the 
drummer boy of the Cong-    | ress    Party.    But 
he has been completely  muffled  down.    
Whenever  he speaks now> I  do not find    the    
fire that  he  used  to  spit    before    when Pandit     
Jawaharlal  Nehru,  Shri Lai Bahadur    Shastri    
and    others    were there.   He    has become as 
docile  as a dove.    I remember the days when the 
late T. T. Krishnamachari used to call  him  as   
the   "Gun  0i!  the  Rajya Sabha".     At   one   
time,   he   said     "I    j shudder to think what will     
happen to Rajya Sabha when Bhupesh Gupta is   
not  there."     Today   you    find     a different   
Bhupesh   Gupta.   I   congratulate the Prime 
Minister for that. 

This morning when the Prime Minister 
moved the Motion about this accord with 
Sheikh Abdullah, she called it as a new 
chapter being opened. She spoke in Hindi end 
I got this translation through the earphone. I 
hope I am light. She said that a new chapter 
has been opene3. I may say that some of the 
o'd chapters have also been opened. We can-
not forget the fact that when Sheikh Sahib 
was arrested he made a very moving appeal to 
the powers that be asking for a fair trial. Sir, I 
quote him; 

'Then I begged the President and the 
Prime Minister to give me a chance to 
present my case before the legislature and 
allow me to face the vote of no 
confidence." 

I quote him further: 

"I  was   the   Prime  Minister    of 
'ashmir.   I had the full support of 

legislature; tmt one fine morn- 
'hen   I   was   on   tour,   I   was 

ied   by    armed forces' men 
ded over a warrant by my 

ty  police  officer.    I   asked 
lis authority on which   he 

was acting in this way against his Prime 
Minister. Pointing towards the machine 
guns, he told me that he was acting on their 
strength. I had no answer to this. Then I 
begged the President and the Prime 
Minister to give me a chance to present my 
case before the legislature and allow me to 
face the vote of no confidence. But nothing 
happened. Do you call that democracy?" 

This is what he said. 

Again, he has said: 

"I was dubbed as a British agent, then as 
a Communist agent and then as an 
American agent. And the even protected 
some of my corrupt colleagues. When I 
wanted to take action against them and 
asked Nehruji's permission, instead of giv-
ing me such a permission, they dis missed  
me  and  detained  me." 

Again he says, and this is about his meeting 
Jinnah, while he was taking Jinnnah's 
permission, dismissing Jinnah's suggestion, 
Jinnah appears to have remarked, "I am in the 
age of your father and have greyed my hair in 
politics. One day you will say that Jinnah was 
right," For that, Sheikh Abdullah said, and I 
quote: 

"You might be correct but my mission is 
to change the course of the tide of hatred 
and surrender before it would mean death 
of humanity." 

Such a great man was imprisoned for no fault 
of his for more than 12 years. 

Sir, I very well remember the day when he 
was released from Kodai-kanal. He made a 
trip to Madras and he met the late Rajaji. I 
was also present on that occasion and they 
were closeted for about one hour. And all the 
time, Sir, I heard him and he never uttered 
even a single word against either the Indian 
Government or the Prime Minister Mrs. Indira 
Gandhi. Very recently, he met my Chief 
Minis- 
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ter, Mr. Karunanidhi    in Madras and 
subsequently, he met the Press corres-
pondents in Madras.    There too, Sir, 1 am 
told that   he   had   not   uttered a single  
word  of  rancour  or   animosity or  hatred  
against    anybody.     Such a nice man and by 
a mistaken folly, we lost his best    services   
for    about    22 years,    And all the 22 years 
we were under  the   delusion.     Not  only  
under the   delusion     but  we  were  
deluding ourselves   and   the  entire   world   
that everything   is  normal   in   Srinagar;   it 
has become a part and parcel of India and the 
things are moving in a more smooth  manner   
and   the   Government there is functioning 
more     democratically than what it was 
before, etc. etc. Everything  has  been  proved  
to be   a shibboleth.     The  real     
representative of Kashmir is Sheikh 
Abdullah. That fact, the Government has now 
accepted.    And a   new    chapter   has   been 
added.     But the old chapters remain very 
much there.   We must not forget and we 
must always   bear   in    mind that the 
Government is also prone to commit     
mistake.      The   Government should have 
an open mind in matters pertaining to various     
things    which may not be to the liking of the 
Government. 

Sir, our Prime Minister, when she was 
replying to the debate in the other House the 
other day said: 

"Some Members spoke of autonomy, 
This seems to have become a catch-word. 
Our Constitution provides for a strong 
Centre. Yet, it gives considerable autonomy 
to States, It is wholly wrong to think that 
the constitutional arrangements stiflle the 
States in any way." 

Sir, this is what our Prime Minister has said. 
Our Prime Minister said, and I quote: "Our 
Constitution provides for a strong Centre." 
Our Constitution provided not only a strong 
Centre but so many things. And we have also 
done so many things contrary to what the 
Constitution has said.    At you know very   
well,    Sir, 

r Hafter the Constitution was adopted anc lup 
to this time, we    have    passed 32 
[Amendments.    Amendments for what' 1 To 
take away the rights of the people to stifle the 
Press and various    other things.    But at the   
time   when    the Constitution was    passed,  
people  had never thought that this would 
happen, I read a small paragraph which would 
show you to what extent our founding fathers 
were confident that the Constitution would be 
kept in tact   in    the coming years. 

Shri Brijeswar Prasad said in the 
Constituent Assembly on October 10, 1949, 
and I quote: 

"A  nation    that    sacrifices    vital 
principles, that does not stand by its pledged 
word has no future in politics. I do   not 
know   what kind of people  will be  there  in  
the  future Parliament  of  India.  If    they    
are inspired by extremism or some radical 
ideal, they may like to do away with the 
provisions which we have made in the 
Articles of the Constitution.     Our    leaders    
have    made certain commitments.    We 
stand by them.     We are  sovereign,     and 
not even    the    future    Parliament  can 
metter  the  discretion  of  the executive or 
the judiciary or the Parliament.   It is for this    
purpose that we  are  drawing up     the  
Constitution." 

This    is what    he had said.    Immediately  
after him  Sardar  Vallabhbhai Patel was there,    
My   friend    is    not here.   If I mention the 
name of Sardar Vallabhbhai,  it has become  
anathema to him.    He had said: "Do not take a 
lathi and say 'who is to give a guarantee?     We 
are  a supreme Parliament. Have you supremacy 
for this kind of a thing?   To go back upon your 
word? If you do that, the supremacy will go 
down in a few days time!"    this    is what  he   
said.   Again,  Sir,      Pane" has also spoken    in    
the same He  too expressed     similar  se and he 
has said    more    en than   anybody   else  that  
It tution   must be preserved rights that    have    
been cc 
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the people should be kept in tact. This is what 
he has said: A fundamental right should be 
looked upon not from the point of view of any 
particular difficulty of the moment but as 
something that you want to make permanent in 
the Constitution. This is what Panditji had 
said. Sir, when ail the leaders have said so 
many things, yet we have amended the 
Constitution 32 times, America too has 
amended its Constitution. America's 
Constitution is 200 years old. They have 
amended it a number of times, What for? To 
give powers, to give voting power to women, 
to give voting rights to Negroes and to make 
the democratic set up more broad-based. For 
this purpose it has been amended. Whereas, 
we have passed a number of amendments to 
take away the rights and powers that the 
Constitution give to the people. So, Sir, there 
is nothing wrong if we change the 
Constitution. What is it that we demand? 

So far as Tamil Nadu is concerned, we do not 
want autonomy in the sense that We want to 
get away from the Centre. We want more 
powers and to put it in the usual easily under-
standable parlance we want provincial 
autonomy. That expression has become 
famous since 1935. So, Sir, we want State 
autonomy and that means that we want more 
powers, Sir, look at the pitiable conditions to 
which the States are reduced to. Sir, you may 
remember Mr. V. P. Naik, the man who had 
created a record of being in power for 12 years 
in Maharashtra—a very difficult State—had 
compared the present State as a 'C class 
municipality and for that he had to pay a very 
heavy price. I was told that he had brought 
down one document to be given to the M.Ps. 
of Maharashtra about which they were to 
speak in Parliament and urge the ntral 
Government to come to the  4 the Maharashtra 
Government, ': was instrumental for his fall, 
hrough that document, The has been... 

G. KULKARNI      (Maha-Tho 
told you about this? 

AN HON. MEMBER: Have you been day-
dreaming about it? Is it your own 
interpretation? 

SHRI a S. MARISWAMY: I got the 
document, I saw it. Do you want me to 
disclose from where I got it? The source will 
never be disclosed. I am a newspaper-man. I 
know my responsibilities. 

My friend, Mr. Bhupesh Gupta, is here. I 
congratulate the Prime Minister because she 
has converted him from a booming gun into a 
muffled drum, (Interruptions) 

Sir, the point is this that we have been 
asking for more powers, that is what we call 
State autonomy. But, so many twists have 
been given to our demands. My friend here 
referred to the speech of Mr. Karunanidhi, our 
Chief Minister, in the Legislative Council 
yesterday and asked what does he mean by 
'other means'. Let me assure my good friend, 
Mr. Bhupesh Gupta, that when we say 'other 
means', we would not like to indulge in 
subversive activities, we would not indulge in 
extra-constitutional activities and we would 
not seek foreign help as my friend does. 
(Interruptions). 

THE      VICE-CHAIRMAN (SHRI 
YOGENDRA SHARMA): Since both of you 
are so near, don't exchange words with each 
other. 

SHRI S. S. MARISWAMY: Our means 
would be constitutional. 

THE VICE-CHAIRMAN (SHRI 
YOGENDRA SHARMA): Please do not 
stretch your hands. 

SHRI S. S. MARISWAMY; We will stand 
by our Constitution, we will be loyal to our 
Constitution and we will be loyal to our flag. 
Regarding the National Flag similar news has 
come out. For the information of the House 
and the Press I would read this. This is a 
circular sent out by our Central Government. 



 

[Shri S. S. Mariswamy] "To 

THE CHIEF SECRETARY, GOVERNMENT OF 

GOA/PONDICHERRY, 

SUB : Display of National Flag on the office 
of the Inspector -General of Police. 

SIR, 

It has been brought to the Ministry of    
Home    Affairs    notice    that    the National 
Flag is regularly flown    on the office of the 
Inspector-General of Police,   Goa     and  
Pondicherry.     This practice is not in 
accordance with the provisions of   the   Flag   
Code, India, according to which the National 
Flag should normally be flown only at im-
portant  places.     As it  is  the  general policy 
of the Government of India to restrict  the  
display     of   ihe  National Flag the present 
practice of display of the National Flag on the 
office building  of the  Inspector-General  of  
Police  may therefore  be      discontinued 
under intimation  to  this  Ministry. 

Yours faithfully, (Sd.) V. P. 
LUTHRA, Under Secy, to the Govt, of 
India. 

Sir, what has Madras done? But a 
circular  has been  sent from  here. 

Sir, you know very well that for the last 
two years we have been clamouring to have 
a statute of Raja Raja Chola erected inside 
the big temple at Tanjore which was bui't by 
him in the ninth or tenth century. It is a 
local people's demand. We came a number 
of times to Delhi and approached the 
Education Ministry in the Government of 
India. 

THE VICE-CHAIRMAN (SHRI 
YOGENDRA SHARMA): Mr. Mariswamy, 
I would request you to turn to the issue. 

SHRI S. S. MARISWAMY: I am coming 
to the point; it is an interconnected matter; of 
course it is something different. I am coming 
to it. Kindly bear with me for a few minutes. 
So, these are all the powers we have been 
asking that the State Government should be 
given. 

Madam has said that a new chapter has been 
opened.    It a new    chapter has been  opened,     
then    some    more items can be added to it.    
And so, Sir, we have been asking for this and 
we have not received any reply.    On the other 
hand they said that by electing the statue we 
would be spoiling    the beauty    of    the    
temple and that this would be an anachronism    
arid would not be in conformity with the plan 
and structure of the temple.   They said so. 
Therefore we have erected the statute outside 
the temple.    But what    have they done, Sir? 
They are now build-a small temple for a deity 
which did not have a temple before, a deity with 
the face  of  a     pig—Varahavatar—or 
something like that.    I read it in the papers.   
But then  that is not in conformity with the  
entire     structure of the temple.   What is   
sauce   for   the goose should be sauce for the 
gander also.    But when we asked    you, you 
refusedi that at the same time you are building a 
temple there without caring to consult the State 
Government. This sort  of thing  is  very bad.     
Not only that. 

There are so many things which we have  
been  demanding.     Madam   very well knows  
what  those demands  are, As a matter    of    
fact    we    wanted a second mine-cutter   at   
Neyveli.    We I    also  wanted   the  Salem    
steel    plant. (Time-bell rings) And    what is 
being done?    They said they would    do    it. 
Madam came all the way to Salem and she laid 
the foundation stone and we have  not  made   
ar>y  progress.    L' of progress is a reflection on 
t*> ernment of India and Madam it more so if 
we talk here i foundation   stone.     So,  Sir, all 
the things we want.   The now been reduced to, 
in the 
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Mr. V. P. Naik, a "C" class mnnicipa-    f lity.   
Now we want that along with the Kashmir  
Government  some  consideration must be 
shown to the States also. Now that we want the 
same treatment that  is extended  to Sheikh  
Abdullah. I  fully  agree  with  Madam  when  
she says that Kashmir    has got a special 
consideration';   there  can   be    no    two 
opinions about it.  But,  at    the same time we 
must not treat the States as our satellites or 
colonies.    That is the feeling that is  gaining  
ground  in the country.    So, Sir,    in    all    
humility I would say that we must do something 
so  that   the   States  have   some   confidence,     
The c omldenee is last disappearing.    So, I 
want    the Union Government to take up the 
matter    very seriously. It may sound a    bit    
harsh     \ but as early    as    in    19C3    when 
Mr. Choudhary   Mohammed   Shaft  used  to go 
round and round to collect signatures, I was the 
first man to give signature for the release of 
Sheikh Mohammad. He was the poor man going 
round and round to collect signatures. When late 
Prof.  Humayun Kabir released  a   document   
containing   about 261   signatures  at London  
my  signature was appended with that. At that 
time many people ridiculed the idea of such a 
memorandum    and getting signatures.   In  the  
s&me  manner  my plea    would not go home as    
effectively as I wanted it to go home but the day 
is not far off. The people who treat it with scant 
respect would pay importance to our plea. We 
not only want more powers for our State but we 
want more  powers for his  State also, my 
friend's State. In the Soviet Union  they      have  
got the  right to secede but we do not want that. 
We want more powers, nothing more than 'more  
powers'.   So,   I  want  the  hon. Prime  Minister   
to   consider  this   aspect   favourably   and   
give  her  mind 'ler reply. 

A.  SEYID      MUHAMMAD 
Mr. Vice-Chairman,    Sir, 

h   July,   1952,  Pandit    Ja- 
»hru made a statement   in 
ha while intervening     in 

Debate. May I read the 

relevant passage from his statement? I quote: 

"I would beg of you to read Article 370. 
We go to the Constitution itself to find out 
how to deal with Kashmir that is what the 
Constitution says. It is true as has been 
pointed out that that Article was not final 
and absolute provision. But it laid down the 
method of discussion of the future." 

Further the statement says: 

"There is no other way. There is no 
question of our issuing some kind of a fiat 
decree or sending some compulsory order. 
'Obey or you will suffer for it. We have 
either to come to an agreement or we do not 
come to an agreement and face the 
consequence. But I submit that we. 
approach them and we shall, I hope, always, 
approach this matter in a spirit of friendship 
because we have to remember that there are 
so many aspects of this question—external 
and internal. There are so many aspects of 
the thing that you cannot just look at from 
your own point of view. It may be that the 
people of Kashmir have a particular aspect 
in view and it may be that you have not 
considered it and if you consider it you may 
be convinced.'" 

Now these are the wise and sound 
principles which Pandit Jawahar Lai Nehru 
laid down regarding the approach to the 
Kashmir problem. It is in that spirit that the 
present Prime Minister has approached the 
problem and has come tc a settlement. 

Sir, many apprehensions have been 
expressed here. Many complaints have been 
made here that Kashmir has been treated in a 
separate and special way. Somebody 
suggested, 1 think it is Shri Prakash Vir 
Shastri who said that the DMK may     also 
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demand more      autonomy for  Tamil Nadu 
on the lines parallel to the Kashmir settlement. 

4.00 P.M. But the DMK representative himsett 
said that they are not going to do that. But the 
question is how the special treatment came to 
be incorporated in the Constitution. When this 
question came up before the Constituent 
Assembly, Hasrat Mohani in his characteristic 
way objected very strongly to the special 
treatment and discrimination in favour of 
Kashmir to which Shri Gopalaswami Iyengar 
replied—may I read from the statement which 
is very relevant— 

"Discrimination is due to the special 
conditions of Kashmir." 

And he enumerated a number of special 
conditions which were prevailing at that time. 
I shall state only 3 or 4 of them: 

"(1) Ths terms and conditions of the 
Instruments of Accession iu-j 
(liferent from those of the other 
States: 

(2) There has been a war going on in 
Kashmir and the conditions there 
are still abnormal; 

(3) At the present, there is no State 
Legislature in existence in Kashmir; 

(4) Under the abnormal conditions, no 
State Legislature or Constituent 
Assembly can be convoked: and 

(5) Until a Constituent Assembly is 
convoked an interim arrangement 
has to be made." 

And Article 306A which corresponds to the 
present Article 370 of the Constitution is 
designed to bring about such an arrangement. 
So when the States enter into an 
understanding and arrangement, when the 
Constitution makers provide certain provi-
sions in the Constitution according to 

the requirements of the time and the 
conditions prevailing at that time, no- 9 
body can quarrel about it. Without 
having regard to the presence of 
those conditions and the compulsions 
of those conditions, to say that the 
treatment should be different from 
what was necessary in those condi 
tions, is not really advisable, or to 
say that parallel to the present Ka 
shmir agreement, the other States will 
also demand similar conditions and 
similar treatment is also not logical. 
Sir, these are the circumstances under 
which the present Kashmir agreement 
had been arrived at. Instead of sup 
porting it, instead of acclaiming it as 
ar? act of wisdom and an act of great 
advantage to the people of this country 
I am surprised to see that some peo 
ple have taken objection to that. By 
and large the entire country is behind 
this agreement. The entire country is 
in support of this agreement except 
possibly one party that is Jana Sangh. 
There is a French proverb which says: 
"Tell me whose company you are 
keeping and I will tell you who you 
are." Now, whose company is Jana 
Sangh keeping? Bhutto, Maulvi Fa- 
rooq and Peking are the people with 
whom Jana Sangh keeps company and 
as the French proverb says, from the 
company they keep one can definitely 
say who they are. Why are they 
keeping that company? The    rea- 

son   is   obvious.   Even   though      they have 
diverse points of view and they come  from   
different   countries,   they have a uniformity of 
views regarding Kashmir.   The   reason   is,   this   
settlement establishes the triumph of secularism in 
this country and those peo-p'e who want to 
sabotage and destroy the secular trends in this 
country are opposed  to   it,   apart  from    
Bhutto's special interest. That is the crux of the 
matter. They want to keep the Kashmir question 
simmering so that op issue they can unleash a fighf 

secularism in this country leash  a  propaganda 
agains sections of the people in and   this     
settlement   h them of the main plan of are  
fighting  on  the   ba and  chauvinism.  This  se 
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pulled away that plank from under their feet. 
And that is why they are opposing. There is no 
other reason for that. Their messiah recently 
has embraced Sheikh Abdullah the next day he 
came from South on the eve of the settlement. 
Thereby he was symbolically putting the seal 
of approval on this agreemant, but that 
messiah's approval they do not accept. Yet 
they want that messiah to come to their 
meeting and give a certificate that they are 
progressive. The people of this country 
approve of this agreement. The people of India 
support this agreement, but they do not At the 
same time, they have climbed on to the so-
called Janata band wagon of the messiah and 
they claim that thejr are representing the voice 
of the people. In this connection, I recall the 
saying of Frederick the Great who said very 
cynically: "My people and myself have 
entered into a solemn agreement. We have 
agreed that the people will say what they like 
and I will do what I like". This is what the 
representatives of the people say. The people 
of this country want this agreement, but tliose 
people who claim to represent the people want 
to go against that, following the dictum of 
Frederick the Great, viz.. I have agreed with 
my people. They will say what they like and I 
will what I like. It is nothing less than that. 
Our situation is really that. 

Now, about this article 370, which is a sort 
of red rag to the Jana Sangh. I need not 
elaborate on that. It has been discussed 
threadbare by the various speakers on this side 
and the other side. I want to say one thing. 
Article 370 came up for discussion and 
decision before the Supreme Court. Now, 
since the supersession of the Chief Justice two 
years ago, they have suddenly become the 
upholders of the decisions of the Supreme 
court. Here is a decision of the Supreme Court 
which giver exactly the same interpretation as 
the Government of India have given, which 
Shri N. Gopalaswami Ayyangar gave in the 
Constituent Assembly, which Pandit Nehru 
gave and which we have con- 

tinuously given. Article 370 defines special 
relations with Kashmir and unless the 
Constituent Assembly of Kashmir changes 
that situation, that continues and that will 
continue to operate. This is precisely what the 
Supreme Court has said. I will read out only 
two sentences from the decision of the 
Supreme Court since they are supporters of 
the Supreme Court. I am sure if I read that 
they will not have anything to say against the 
agreement This is in relation to clause (3) of 
article 370 of the Constitution. It says: 

"This clause clearly envisages that 
the article will continue to be ope 
rative and can cease to be opera 
tive only if, on the recommenda 
tion of the Constituent Assembly 
of the State, the President makes 
a direction to that effect. In fact, 
no such recommendation was made 
by the Constituent Assembly of 
the State ____ '' 

The whole situation was envisaged and the 
special circumstances were enumerated in the 
brilliant speech of Shri Gopalaswami 
Ayyangar. Under tliose special circumstances 
this Article 370 was incorporated in the Cons-
titution. It has been^ so interpreted by the 
Supreme Court. In the face of the Supreme 
Court's decision all this talk about various 
other interpretations given about article 370, 
as if the whole framework has been conceded 
and the Government has given away the cor-
rect interpretation, does noit hold water. 

One point which I want to mention is, it has 
been consistantly and without any foundation 
said and the agreement has been attacked—as 
I will show presently—that apart from the 
concession about article 370, so many other 
concessions have been made, and that there 
was considerable surrender to Sheikh 
Abdullah. But what exactly has happened? 
The Prime Minister has in her statement 
detailed what exactly has happened. Now, in 
the negotiations which had been going 
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must pay a compliment to those persons who 
took part in them, particularly the present 
Defence Minister, Sardar Swaran Singh, and 
Mr. Parthasarathy—the main things which they 
demanded which would have made 
fundamental differences in the situation, were 
not at all conceded. I shall enumerate some of 
them, which the Prime Minister in her state-
ment has dealt with elaborately. I' will only 
summarise them. One thing which has been 
established is that Jammu and Kashmir will 
remain as an integral part of this country. That 
question is not open at all; that is closed for 
ever. Secondly, Afzal Beg wanted us to take 
away to a large extent the jurisdiction of the 
Supreme Court over the State of Jammu and 
Kashmir. That was not done. Only article 
132(2) was made inapplicable, and Mr. D. P. 
Singh has dealt with that. In spite of that, 
article 136 which has been interpreted in 
innumerable decisions of the Supreme Court is 
there. Article 136 remains there. Thirdly, Afzal 
Beg wanted the Fundamental Rights Part in the 
Constitution to be transferred to Jammu and 
Kashmir Constitute. That was not agreed. 
Fourth"}', he wanted thP jurisdiction and 
supervision of the Election Commission over 
Kashmir to be removed. That was not agreed. 
Fifthly, he wanted the previous concurrence of 
the State Government before the President 
imposed President's rule under article 356. 
That was not agreed. Subsequently, as you 
know there had been a great demand—one of 
the fundamental planks of the Plebiscite 
Front— -"'as that a plebiscite should be 
conducted in Jammu and Kashmir. Afzal Beg 
clearly and unequivocally declared that the 
question of plebiscite was not there, that they 
wer" not ^m"ndin<* it 

So. taking th" sum total of the situation, the 
allegation that basic concessions have been 
given is absolutely unfounded, is without any 
Justine at'On whatsoever. On the other hand.  
*   Pandit Jawaharlal     Nehru 

foresaw, the method of negotiation for the 
settlement of the Kashmir issue has been 
adopted, and a settlement has been arrived at, 
which is advantageous and beneficial to both 
the parties. And why should some people get 
excited about it? I cannot understand it. The 
Prime Minister in her speech has expressed 
the hope that this agreement will bring peace 
and prosperity and strengthen all the 
democratic and secular forces in this country 
and it will give a permanent solution to the 
situation. Let us hope and pray that her hopes 
will materialise. I hope that in spite of the 
cimmerean gloom and passimistic forecast by 
some of the Members—I was surprised, for 
example, at the hatred propagated by Mr. 
Prakash Vir Shastri who is generally very 
sober and mature in his expression and 
thought—the hopes of the Prime Minister will 
be fulfilled and that history will record this 
glorious achievement in golden letters. 
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THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): I request the hon. Members to 
co-operate with the Chair and take only 
16 minutes and not more than 15 
minutes. Otherwise, the House may have 
to sit till a late hour . 

SHRI NAND KISHORE BHATT 
(Madhya Pradesh): Mr. Vice-Chair-mar, 
Sir, Kashmir accord will go down in our 
history as act of statesmanship and 
political far-sightedness of its two 
architects, Prime Minister, Shrimati Indira 
Gandhi and Sheikh Abdullah, now the 
Chief Minister of Jammu and Kashmir. 
India has always refuted the two-nation 
theory. The myth of this theory has been 
completely exploded and falsified, 
particularly after the emergence of 
Bangladesh, as a Sovereign Democratic 
Republic. Kashmir is a symbol of our 
secular philosophy where communaltem 
today operates the least in spite of gravest 
of provocations from the other side of the 
border. Mr. Vice-Chairman. Pakistan 
fought hard, an exercise in futility, the last 
three wars. From all angles, the question 
of plebiscite was dead long ago and with 
the accord which the Prime Minister and 
Sheikh Abdullah have reached, it has 
completely rone and today there is no 
Plebiscite Front. 

The leaders of the Front have shown 
political foresight and wisdom in the best 
interest of the people of Jammu and 
Kashmir in particular and of India in 
general. 

Mr. Vice-Chairman, Sir, the basis of 
creation of a State is always the trust of 
the people. India, under the leadership of 
Mahatma Gandhi end Jawaharlal Nehru, 
among other things, stood for mutual trust 
and communal harmony. Sir, Pakistan is a 
creation of discard, hatred and 
communalism. The happenings of 19th 
August, 1946 cannot be forgotten by any 
Indian. In 1045   there was  a communal 
riot in 

Bengal    when    Suhrawardy was  the Chief    
Minister.    The horror of that | riot was 
never forgotten by anybody. And the people 
of    Kashmir, like any other Indian citizen, 
have always remembered the horrors of    
communal politics.    Sir,  a     strongly  
communal-minded     Hindu  can  trust  a   
secular-mindea  Muslim.       And     
similarly   a strongly communal-minded 
Muslim can trust a secular-minded Hindu.    
Kashmir, under the leadership of   Sheikh 
Abdullah can be a bastion of secularism.   
Sir, Sheikh Abdullah is known to the people 
of this country, may be in a different way.   
But. Sir. to those who  come    from the 
former princely States, he is known as a   
spokesman and a champion of all   those 
people who  were under double    
suppression, the suppression by the 
Britishers and also the princely order.   Sir, 
our friend, Shri Prakash Vir Shastri made a 
men-tion about the    accession    document. 
Sir, the accession document for all the 
States, including Jammu and Kashmir was 
the same.    So far as Article 370 is 
concerned, the position of Kashmir 
irrespective of    what has been men* tioned 
in Article 370, is not something new.    It 
was there even before, even during  the  
days of     Britishers.     So, Sir,  there is    
nothing    special  about Karbmir.    It is 
simply surprising that in  the     name  of     
Article   S70,   new demands  are being 
placed. 
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Sir, a reference has also been made to 
Maharaja Hari Singh. Sir, there is no 
wonder that Shri Prakash Vir Shastri has 
forgotten what Maharaja Hari Singh was 
like. He was the same person who got 
Pandit Nehru arrested in Kashmir. Sir, 
Sheikh Abdullah came to glory in 1948 
when the invaders were thrown out of the 
State Liberation of Kashmir was not like 
rest of the country. People of Jammu and 
Kashmir had to pay its price by great 
sacrifices. 

Sir, the suspicion was started from the 
critics of Sheikh Abdullah in India. It 
was not from the other side. The mutual 
distrust was there in spite of the 
recognition of the uniqueness of  the 
State of Jammu and  Kashmir 

in relation to the Kashmir 
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in Article 370. Legal and political 
assaults of Pakistan were also to a certain 
extent responsible for that sort of a 
situation. And, Sir, that gave no chance to 
Sheikh Abdullah to maintain the balance. 
Today, Sir, aftef this accord, a vote for 
Sheikh Abdullah is a vote for India. 
There is no pro-Dlem of plebiscite today. 
If the people of Kashmir and the people 
of India come to an agreement, then there 
is no question of plebiscite. It is true that 
a reference to the Security Council was 
made by us but context and conditions 
have since altogetbei changed over the 
years, there was no relavance to any 
outside reference. This ii purely a 
domestic matter—and it was in that spirit 
this accord has be«n reached. 

Sir, w« learn from the Press that on the 
day when Sheikh Abdullah took the oath 
of Chief Ministership there was a 
Government sponsored strike in Pakistan. 
I do not know how it can be called a 
strike. By the Gov ernment decree, the 
offices were closed, the transport system 
was stopped the chops and banks were 
closed and the schools and colleges were 
closed. How can this be called a strike? It 
was shown on the T.V. in Amritsar that 
some sort of a demonstration was held 
but, Sir, the appearance was that it was a 
gathering of young students only where 
some placards were raised with anti India 
slogans, as was directed by Mr. Bhutto, 
the Prime Minister of Pakistan. There 
could be two objectives behind this sort 
of a move: firstly, new activist policy to-
wards Kashmir with attendant reper-
cussions on further progress of our efforts 
towards normalisation between the two 
countries; and, secondly, the impact of 
any steps Pakistan might take on the 
internal situation on this side of the line 
of control. 

Sir, Sheikh Abdullah is the people's 
man and that position has not been 
disputed. Now, that he has taken over as 
the Chief Minister of the State, we are 
sure that the question of liberation of 
occupied so called Azad Kashmir will 
also be taken in hand in due course of 
time. 

Sir, whatever solution or accord has 
been reached with Sheikh Abdullah, has 
been reached within the framework of the 
Indian Constitution. Our sovereignty is 
there. The State of Jammu and Kashmir 
continues to be the integral part of our 
country and there is no change 
whatsoever in the legal and constitutional 
position of the State vis-a-vis this 
country. What is more important, are the 
major political adjustments on which the 
accord Is based. No doubt, Sir, Sheikh 
Abdullah today, after his return to power, 
is in a disadvantageous position. In view 
of the difficult economic situation in the 
country will not be able to divert as much 
funds to the State as it may need. But, we 
are sure, Sir, that the projects which 
Sheikh Abdullah has announced after 
assumption of Chief Ministership, 
particularly the Lower Jeblum project 
which, will be completed in another 18 
months and that will generate 105 M.W. 
of power, synthetic detergent plant, fruit 
processing plant, cement factory and a 
number of other industries are shortly to 
come. Enterpreneurs are coming forward 
to start new industries in the State. With 
the opening of these industries new 
employment opportunies will be 
generated in the State which will make 
people happier and also, at the same time, 
help in the economic development of the 
State. 

Sir, people cannot be fed on slogans. 
What is required is a positive programme 
of all round economic deve. lopment. All 
our efforts on the part of the State, the 
Centre and also the peo' pie so that 
progress can be made and the State of 
Jammu and Kashmir may, in course of 
time, be brought on par with other 
developed parts of the country. 

Sir, recent unfortunate decision of the 
American Government to give arms aid 
to Pakistan is naturally disturbing. But, 
Sir, it is not an important factor. So long 
as the peopl* are determined to live a 
particular way of life, no outside presiure, 
maybe in the form of arms or in any 
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other way, is going to be of importance. 
What matters is men and not weapons. 
We have seen this in the successive wars 
forced on us by Pakistan. The victory that 
we achieved was because of the 
determination and conviction of our 
Armed Forces and the people of India in 
the course of defending our territorial 
integrity. It was for these reasons that 
Pakistan had  to suffer crushing defeats. 

Sir, we are conscious of the utterances 
that the Prime Minister oi Pakistan is 
making in season and out of season but 
the people of this country and particularly 
the people of Jammu and Kashmir are not 
in the least deterred. God forbid if we ar« 
going to have that sort of a situation 
again, the people of this country will 
teach them such a lesson that nobody in 
future will dare to put an eye on India. 

Sir, it is a political agreement, no 
doubt. This agreement has been reached 
between the Prime Minister, who is the 
head of the country, and Sheikh 
Abdullah, who is the spokesman of the 
people of Jammu and Kashmir. There 
might have been differences in but, Sir, 
we are quite sure that with the warmth 
and trust generated among the people of 
Jammu and Kashmir and with the natural 
sympathy and warmth that India has all 
along been displaying to the people of 
Jammu and Kashmir like States in the 
country, now a climate will be created for 
a new era of economic prosperity and better 
living conditions for the people of 
Kashmir. 

Sir, in this connection it will be only 
too proper to recall the services rendered 
by Kumari Mridula Sarabhai, because she 
gave her life in her mis* slon to bring 
accord between Sheikh Abdullah and the 
leaders of India. The lady is no more but 
this accord la really the fulfilment of her 
dream and a lasting memorial for her to 
the services she   rendered to the country. 

Sir, I would also like to take advantage 
on this occasion to extend our sincere 
felicitations and congratulations to our 
Prime Minister but for whose 
farsightedness, political acumen and 
statesmanship this accord woulu not have 
come so soon. W« also appreciate the 
political wisdom of Sheikh Abdullah, 
Mirza Afzai Beg and other friends who 
saw the writing on the wall and believed 
in coming closer to the people of India, 
wh» have dedicated themselves to 
standing side by side with the people of 
India for the prosperity and progress of 
thi* country. 

Sir,  I sincerely  welcome this    ac-
cord. 
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"If you accede to Pakistan I shall not 

treat it is an unfriendly act but I shall not 
tolerate even for a minute the state of 
suspense. If you want to accede to India do 
it now and here." 
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THE MINISTER OF DEFENCE 

(SARDAR SWARAN SINGH): Mr. Vice-
chairman, Sir, this is an occasion which gives 
a great deal of satisfaction because the accord 
which facilitated the changes in the 
governmental set-up of Jammu and Kashmir 
has bean very widely welcomed throughout 
the country. In the other House and in this 
House, the leaders of the various political 
parties have pledged support to this and have 
also recorded their appreciation of the manner 
in which this accord has been arrived at. But I 
am conscious of the fact that there is one 
political party which still does not appear to 
be reconciled and is not prepared to admit in a 
straightforward     manner     that     this 
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agreement is a good agreement, i, however, 
do have the Reeling mat their original extreme 
reactions will have been considerably 
mellowed down by the passage of time and I 
would nui like to enter into any argument with 
them. And I would again reiterate the appeal 
that on an occasion like this, it is in the best 
interests of the country—and may be, 
perhaps, in the best interests of that party 
itself—tot them to fall in line with the broad 
consensus that has emerged in the country; 
and that consensus is that this is a good 
agreement, and everyone has appreciated it 
and has extended support to it. 

The speech of the spokesman of the J ana 
Sangh, my esteemed friend, Shri Prakash Vir 
Shastri, was, if I may say so, a laboured 
speech, and he did want to put across his case 
in as plausible a manner as possible, parti-
cularly when a weak case is argued. And he 
did try to urge certain points. I carefully 
listened to his speech »nd 1 also wanted to 
understand as to what his approach was. If we 
analyse the arguments put across—and this is 
the only discordant speech—it amounts to this. 
Sheikh Abdullah, in his words, has a history 
which does not inspire confidence in him that 
he will really change as a result of this accord. 
This, if I may say so, is the main burden of his 
speech. And there is a history behind this 
whola episode in Kashmir which is well 
known to the country. There is no doubt that 
there was an estrangement between Sheikh 
Abdullah and the national leadership and also 
that there was an estrangement between 
Sheikh Saheb and certain important influen. 
tial political elements in the stf-te. And there 
was a long period that elapsed after he was in a 
position when he was out of power. There is n0 
use citing his speeches o£ that period, quoting 
his speeches or statements made after he was 
released. Obviously, those speeches and those 
statements were made in a different context 
and under different circumstance.!. No efforts, 
perhaps, were neces. sary to undertake 
discussions or to bring  about  an  accord  if  
there  were 

ao ainerences. J-.ei us iace tne problem 
squarely and frankly and the essence of this is 
that Sheikh Saheb had a particular viewpoint, 
had a particular approach. Here was in 
Parliament and amongst the political parties 
another approach. The whole object of this 
dialogue was to explore the possibility of 
finding a common ground which could be the 
basis of both understanding of the basic 
issues, constitutional or legal and also which 
could be the basis of fruitful, cooperative 
functioning so that the bitterness of that 
period may be forgotten. Unless we view the 
problem in proper perspective it is possible to 
cite quotations to highlight any particular 
aspect that might be in the mind of any 
objector or any community, This is an 
occasion where the temptation to make points, 
temptation to dig out the unsavoury past has 
to be given up and we have to examine the 
accord both from the legal. constitutional 
angle and aiso from the political angle. I have 
no doubt in my mind that any examination of 
the accord and the subsequent events in a 
dispassionate manner will convince any 
person that this was a good agreement from 
every poinl of view in the interest of the 
people of Kashmir, in the interest of India and 
in the best traditions of the way that the 
Congress has from time to time been tackling 
difficult and complicated matters and taking 
the responsibility of taking decisions which 
might solve some pending problems, some 
pending controversies and disputes. And this 
is further proof of the virility and the vitality 
of our system which enables us to resolve 
these matters in a mutually satisfactory 
manner. 

Having said that, like all accords if we try 
to project that all that we wanted to achieve 
has been achieved, it will perhaps not be 
correct. 

SHRI SUBRAMANIAN SWAMY: What   
did   you   want   to   achieve? 

SARDAR SWARAN SINGH: I will let you 
know. I am glad that now you are in a 
constructive mood II you listen to me    you 
might find the 
answer. 
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SHRI SUBRAMANIAN SWAMY: The 
more I listen to you the more I get confused. 

SARDAR SWARAN SINGH: We wanted 
to achieve goodwill and understanding which 
is probably foreign to Jana Sangh. Similarly 
Sheikh Saheb in the initial stages had a 
particular stand. I have not said something 
new. It is men. tioneu in the various 
agreements that have been signed. It is 
mentioned W the various clauses of the agree-
ment that has been signed, it is mentioned 
there that he took the position that what 
happened alter 1953 should be reiewed. that 
he is bound only by the position as it stood in 
1953 when he had to leave his position. This 
was his position. So, like all agreements it was 
an sgiee* ment where there was an element 01 

give and take and we, as responsible 
Parliament, should accept that position. 
Having entered into an arrange* ment, every 
effort should be made to make that 
arrangement a success Now, we should 
seriously ponder that any highlighting of our 
viewpoint and ignoring entirely the viewpoint 
ot Sheikh Abdullah and his colleagues will 
create a definite disadvantage and might retard 
the progress towards stabilisation of the 
situation which is the main objective before 
us. We should, therefore, view this agreement 
in that spirit. 

Now, I will make my comment in 
two parts. About the legal and cons 
titutional part, there is this element 
of give and take , and 1 will say that 
frankly because I have been asso 
ciated with this agreement and it is 
my duty to explain the position clearly 
so that there may not be any doubt 
or. any score. Basically the accord 
is meant to pave the way for lasting 
co-operation among those who are de 
dicated to common objectives, ideals 
and values, namely, democracy, secu 
larism and socialism. Has the Jana 
Sangh leader any objection to any 
of these words? Perhaps you do not 
believe in secularism. If you do, 
then,  I  have  no  objection. Silence 
sometimes Is consent    and I presume 

that. The accord is based on re. cognition and 
reaffirmation by both sides of two 
fundamental points: (a) the accession of 
Jammu and Kashmii to the Indian Union, in 
which Sheikh Adbullah himself played the 
leading role, is final and irrevocable and not 
subject to any kind of a plebiscite; (b) the 
special position of the State of Jammu and 
Kashmir, recognised in article 370 of the 
Constitution of India, will continue to govern 
the Centre-State relationships. Sheikh Saheb 
was keen for a complete reversion to the 
position obtaining in 1953, but he accepted the 
position that this was not possible. But what 
has been agreed to is that all the Central laws 
relating to the Concurrent List which have 
been extended to the State since 1953 can be 
reviewed by the State Assembly and, if in the 
interest of the people of the State, the Legisla-
ture makes any changes or modifications in 
them, and the State Government makes a 
request for assent to the President, he will give 
his sympathetic consideration to the     matter. 

Now, in regard to the provisions of the 
Indian Constitution which have already been 
applied to Jammu and Kashmir in toto, there 
will be no changes or modifications. I would 
however, like to add that in respect in of such 
provisions as have been applied to Jammu and 
Kashmir with adaptations and modifications, 
the adaptations and modifications, can the 
amended or repealed by an order under article 
370, each case being considered on merits. 
The State has a Constitution of its own in 
regard to some of those items considered 
essential for the proper functioning of the 
Union, it has been agreed that no 
constitutional changes will be made. In a 
sense, those provisions will become 
entrenched provisions. Now, I would like to 
say that the accord covers not merely those 
constitutional and legal features to which I 
have made a reference but on the political 
plane, too, the accord symbolises the same 
desire for mutual understanding, and there is 
also a give    and    take.   As    Sheikh Saheb 
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rightly and the other day, what is more 
important is the accession of hearts and 
minds. One major outcome of the dialogue 
has been, as indicated by Mr. Beg as the 
President of the Plebiscite Front, that 
plebiscite has been rendered irrelevant. The 
organisation is soon expected to decide what 
new name it should bear and what 
consequential changes it should make in its 
objectives and character. 

Now, another question has been put 
as to what was the necessity of this 
change. Did     the      former   Chief 
Minister, Syed Mir Quasim and his 
colleagues and the Congress Party 
And any difficulty in dealing with 
Pakistan so far as this question of 
Jammu and Kashmir is concerned? 
I would like to clarify that the autho 
rity to deal with Pakistan in this 
matter is the Central Government. 
Let us understand that correct Con. 
stitutional position. So far as the re 
lationship between the State of 
Jammu and Kashmir and the Cen 
tral Government is concerned, that 
»s a matter which is governed by Con 
stitutional provisions. Some of these 
more important aspects, I have al 
ready mentioned in the earlier part 
of my statement. There is no ques 
tion of Syed Mir Quasim not being 
able to deal with this question in 
relation to Pakistan. In fact there 
wns complete co-operation between 
Central Government and Syed Mit 
Quasim as Chief Minister in all the 
approaches that we had with regard 
to the question of Jammu and Kash 
mir. Our firm position throughout 
has been that Jammu and Kashmir 
is an integral part of India and no 
amount of argument, no amount of 
shouting or no amount of any 
different voice raised by Pakistan can 
alter this fact and we firmly adhere 
to that position. This is clearly 
India's attitude and in this respect 
there was no differences of opinion 
between us and Syed Mir Quasim. 
In  fact..........  

SHRI BANARSI DAS; Then why was this 
change of leadership made in    Kashmir?   
Did    you   fined   any 

difference    there    in    carrying     on 
administration? 

SARDAR SWARAN SINGH; I have 
jotted down your question. This was 
one of the questions you have raised. 
Syed Mir Quasim was in the Indian 
Delegation from time to time when 
the question of Kashmir was agitated 
m one form or another in the Gen 
eral Assembly of the UN and some 
times in the Security Council also. 
He was of the same view as the 
Government of India and on several 
occasions he made very useful in 
terventions and made sound contribu 
tion. This was very helpful. But 
the broader question is one which 
we have to deal in the Centre 
and there should be no dilution of our 
authority and our responsibility in 
this respect. Of course, in this mat 
ter we can ask for help from the 
Government or the leadership in Jam 
mu and Kashmir, whatever may be 
the political parties, whether the 
leader may be in the Government or 
out of Government. Then it is ask 
ed generally as to what was the 
need of the change. If I might say, 
the need for the change was that 
there was an influential seel ion of 
public opinion in Jammu and Kash 
mir which still was not in the main 
stream of Indian Nationalism and 
which from time to time raised slo 
gans which were inconsistent with the 
position that Jammu and Kashmir 
had in the context of India. For 
instance, the very concept 'Plebiscite 
Front' is something which is totally 
unacceptable to us. If an organisa 
tion with plebiscite ss its objective 
gives up that objective and is pre 
pared to co-operate with the other 
secular and democratic elements in 
the best interests of the State and 
the  country,  this  is  something.... 

SHRI MAHAVIR TYAGI (Uttar Pradesh): 
Are you sure that Mr. Sheikh Abdullah will 
not support the plebiscite? 

SARDAR       SWARAN       SINGH: 
There is absolutely no  question now of   
plebiscite   and   we  are  convinced that   
Sheikh  Abdullah    has    himself 
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[Sardar Swaran Singh] 
made   statements   to   this   effect   that 
plebiscite is now irrelevant and there is   no   
question   of   plebiscite.     If   a statement  is  
made  that  accession  is final,    then    what    
is plebiscite for? The   answer  should  be   
known  to  a very      distinguished   
Parliamentarian like Shri Mahavir Tyagiji.    If 
accession  is  final, then what  is plebiscite for?    
That is why according to the statements made 
by Mirza Afzal Beg who was the President of 
the Plebiscite  Front,  the concept  of plebiscite 
has now become irrelevant.   That has been the   
statement   mad-a   by   both Sheikh Saheb as 
well as Mirza Afzal Beg.    In consonance with 
our general approach    we    try    to    persuade 
all freedom-loving,   secular    and    democratic    
elements    to    work   and   cooperate together,    
if   we    succeed in winning   over   certain   
other   sections or  giving  opportunities  of  co-
operation to the other sections which were 
keeping  themselves   away,   then,   this should    
certainly    be    the    objective which  is  
worth-while pursuing politically    and    which 
is    in the    best interests of the country' and 
this was precisely what was done. 

Now, I may say that even in his 
political arrangement, there is again 
a give-and-take and this explains 
another query that was raised: Why 
had the Congress to step down? The 
Congress as a Party has. from time 
to time, at crucial moments in our 
history, risen to the occasion and we 
have been able to demonstrate that, 
contrary to what many of our critics 
say, in broad national interests we 
have got the capacity to chuck off 
office if we have felt that it is in the 
best interests of the country to do 
so. Therefore, I would like to pay a 
tribute to Mr. Mir Qasim and his 
colleagues ------  

SHRI SUBRAMANIAN SWAMY: I do 
not think so. 

SARDAR SWARAN SINGH: Perhaps 
this is something which, you cannot 
understand. 

SHRI SUBRAMANIAN SWAMY: Let 
me see whether you are able to do  that in  
1976. 

SARDAR SWARAN SINGH; Well, even 
in a small municipal committee like the Delhi 
Municipal Corporation, you had to wriggle 
out and very reluctantly you left office when 
you had lost the support. 

But, here, we the Congress people are 
having an overwhelming majority in Jammu 
and Kashmir and there was no dissension and 
the entire party, by a unanimous resolution, 
has pledged its unstinted support to Sheikh 
Abdullah. 

SHRI SUBRAMANIAN SWAMY: It is a 
surrender. 

SARDAR SWARAN SINGH: Although 
they have gone out but they have pledged 
themselves to support this present 
Government which consists of eminent 
persons, these are the traditions which. I 
think, only a party like the Congress can 
establish, that they can-bow out. that they can 
make room for others, if that is in the best 
interests  of the country. 

SHRI SUBRAMANIAN SWAMY: It is in 
the best interests of the country if it is all over 
the country. 

SARDAR SWARAN SINGH: If there are 
men like Sheikh Abdullah in other parts and 
in the other States of the country facing a 
similar situation, we would like to do the 
same thing. But we cannot go out in favour of 
the Jana Sangh. 

SHRI SUBRAMANIAN SWAMY: Why 
not? 

SARDAR SWARAN SINGH: Because we 
also know that the surest way to take this 
country to ruin and disintegration is to adopt 
the Jana Sangh ideology. 
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SHRI MOHAMMAD YUNUS SALEEM 
(Andhra Piadesh): He himself does not 
believe in that. 

SARDAR SWARAN SINGH: Sometimes 
he forgets what he has learnt in the USA. 

SHRI SUBRAMANIAN SWAMY: Well, 
you are here to teacn me. 

SARDAR SWARAN SINGH:   What 
can I teach you? 

• 
Now, Sir, as I have said, what the Jammu 

and Kashmir Legislature i3 doing is an 
experiment, unique in the annals of 
parliamentary history. A new Government has 
been ushered in under one of the stalwarts of 
the freedom struggle of this country 
composed, besides himself, of three other 
distinguished individuals. Only one of them is 
associated with any political party and that 
too is not yet represented in the State 
Legislature. I refer to Mirza Afzal Beg. And, 
yet, Sir, the new Council of Ministers has 
been ushered in, not only following the 
voluntary exit of the former Government, but 
also with its full support and co-operation and 
that of the Congress Legislature Party which 
commands an absolute majority jn the 
Legislature. So, there is a balance in this 
accord as well and it is this which We should 
not miss. There is a give-and-take and there is 
an appreciation of each other's point of view 
and difficulties. 

A point was raised as to whether any step 
has been taken to alter the constitution of the 
Plebiscite Front. I think the House should 
know that Mr. Beg has already said that the 
organisation is soon expected to decide what 
new name it should bear and what 
consequential cnanges it should make in its 
objectives and character. This has already 
been stated publicly by Mirza Afzal Beg. 

The accord is only an extension of the 
wider unity and understanding which it 
symbolises.   As Sheikh Sahib 

3 RS- -10 

put it very aptly the other day, it is an act of 
faith which has brought both sides together. 
What is aimed at is that "all secular and 
democratic elements should combine their 
forces tegether to light the many challenges 
faced by this nation. There i3 reunion of old 
friends, a re-establishment of the trust and 
confidence of the glorious days before and 
immediately after Independence, and a 
decision to forget the bitterness and estrange-
ment of the past. 

Sheikh Sahib's decision to join the 
mainstream of national life brings to the 
public affairs of this country—at a critical 
stage of our history—an outstanding leader 
whose dedication to certain basic ideals and 
principles is beyond question. We, therefore, 
look forward to the benefit of his enlightened 
leadership not only for the State but the 
whole country. 

Mirza Mohammad Afzal Beg's own 
personal contribution to this accord has also 
been enormous. He not only brought to bear 
upon it his rare legal acumen and political 
realism, but even risked his frail health in the 
process of this long and difficult dialogue. He 
never allowed narrow Party considerations to 
come in the way of the larger cause. I am sure 
the Housa will join me in complimenting both 
him and Shri G. Parthasarathy for their 
commendable labours. 

May I also pay my tribute to the sense of 
dedication, sacrifice and political wisdom 
with which Syed Mir Qasim has played his 
part in this dialogue. Under his leadership, the 
Congress in Jammu and Kashmir has a new 
opportunity, to give itself a new ]ife and a 
renewed dedication in support of the larger 
causes which this   accord  seeks  to  advance. 

[The Vice-Chairman (Shrimati Purabi 
Mukhopadhyay) in the Chair.] 

Sir.   I would like to    end_______(Inter- 
ruptoins). 



259       Motion re. statement    [ RAJYA SABHA ]      State of Jammu end       260 
in relation to the Kashmir 

AN HON. MEMBER: Sir or Madam? 

SARDAR SWARAN SINGH: Chaiit, I 
think, is Chair. 

But I would like to say that small 
objections raised on Article 37(1, jurisdiction 
of the Supreme Court— these are, if I may 
say, matters which do not even merit any 
reply. I would... 

SHRI SUBRAMANIAN SWAMY: Even 
national integration does npt merit much 
concern. 

SARDAR SWARAN SINGH: I think 
'accession' means 'national integration', unless 
there is, in the Jan|a Sangh dictionary, a 
different meaning for it. 

I would like to say that sometimes Jana 
Sangh party does not listen to voice of reason 
when it comes froin us. But I would like them 
to ponder very seriously over the reactions 
that have been evoked in Pakistan. Do they 
realise that the call for strike which was given 
by Jana Sangh }n Jammu was quoted by the 
Pakistan Radio as a protest against the agree-
ment?    However... 

SHRI RANBIR SINGH (Haryana): Birds 
of the same feather flock together. 

SARDAR SWARAN SINGH: However, if I 
may say, if people say that we have two grear. 
leaders, both originating from Sind—Prime 
Minister Bhutto and Shri Advani, President of 
the Jana Sangh—who somehow pr other 
unwittingly speak the same language, this is 
because perhaps ill communal and reactionary 
forces sometimes move in the same direction 
and both of them adopt an attitude which leads 
to the same result, whatever may be the 
motive. I do not attribute any motives. But in 
poetical life, motives are important.      
However the    results of    the 

concrete   actions   that   are   taken  are even 
more important.    So... 

SHRI SUBRAMANIAN SWAMY: It is 
like saying that there arre two Prime 
Ministers in India, both from Kashmir. 

SARDAR SWARAN SINGH: This simply 
is un-proressorlike. Why is there strong 
reaction in Pakistan? It is because Pakistan 
does realise that this is a great change that has 
come about in the who.e political set-up of 
Jammu and Kashmir. The Pakistani elements 
which are trying to create trouble here try to 
induct these outside elements in the hope that 
there are considerably powerful sections in 
Jamu and Kashmir whose antipathy to the 
Central Government or to the general political 
life can be exploited. T'ru; was the whole 
nodus operandi of creating trouble in Jammu 
and Kashmir. As that capacity to create 
trouble in Jammu and Kashmir has been 
completely wiped out by this accord between 
Sheikh Abdullah and the Centre, Prime 
Minister Ehutto is so much upset. If our voice 
of reason does not i ppea), please do take note 
of this reaction that is caused in Pakistan and 
if your philosophy generally is correct, then 
anything that is disliked by Pakistan shou^J at 
any rate, be liked by Jana Sangh because 
sometimes they act m a negative manner. But 
so far as Pakistan is concerned, T want to 
make one thing absolutely clear. This 
agreement between us  and Sheikh h. ->Jullah 
and other political leaders of Jammu and 
Kashmir is an internal matter and Pakistan has 
got no business to make any comment or to 
indulge in the type of slogans that Prime 
Minister Bhutto did by calling upon the 
observance of hartal. He had no business to do 
it and he should not have done it even though 
our Jana Sangh was asking for hartal. Shri 
Bhutto should have desisted from giving a call 
for strike. Jana Sangh is our own internal 
party. We may have differences.   But Pakis- 
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tan leadership could not take advan-' tage even 
of the wrong move that was made by .H.:a 
Sangli ill ca.taiff for a hartal. Pakistan should 
not have fished in troubled waters. 

SHRI SUBRAMANIAN SWAMY: 
Although We were isolated at the time of 
Simla Accord, it has been proved today that 
we were right. Today we are isolated in this. 
But within one year, we will be proved right. 

SARDAR SWARAN SINGH: 1 think this 
isolation must be particularly painful at the 
present moment when a facade is being 
worked out that all the anti-Congress forces 
can be brought under one umbrella. 
Therefore, it must lie very uncomfortable for 
Jana Sangh to have been isolated to that 
extent again, I offer my condolences and 
sympathy to them. 

SHRI SALIL KUMAR GANGULI (West 
Bengal): Madam, I welcome this agreement 
between the Government of India on the one 
hand and Sheikh Abdullah and Mirza Afzal 
Beg, the two great patriotic leaders of the 
people of Kashmir who are well known for 
their secular views, on the other hand. This 
was always a domestic problem of India and it 
has been solved in a satisfactory manner for 
the time being. The Prime Minister correctly 
stated in her statement dated the 24th 
February, 1975, that: 

"Sheikh Abdullah had played a notable 
part in the freedom struggle and in the 
accession of the State of Jammu and 
Kashmir to the Indian Union. He formed 
and headed the Government of the State for 
a number of years after Independence. 
Despite the differences which led to the 
subsequent estrangement, it seemed clear 
from the public statements made by Sheikh 
Abdullah as well as personal talks with him 
lhat his commitment to basic national 
ideals and objectives had remained 
unchanged.    He reaffirmed  that  the 

accession of the State to the Indian Union 
was final and irrevocable. His main area of 
concern was about the legal and 
constitutional changes made after August,  
1953." 

Madam, the difficulties and differences 
which arose were largely due to the mistaken 
obsession from which the Government of this 
country suffers from the date of independence, 
that is to have over-centralization of power in 
the hands of the Central Government. They 
want a strong Centre without knowing what to 
do with it and how to achieve the objective. 
The Central Government in a multilingual 
multinational federal state can be strong only 
by having strong autonomous constituent 
States with residuary powers and not by over-
centralizing all the powers and authorities and 
consequent responsibilities in the federal 
capital. People's participation is a very 
important thing which cannot be obtained by 
the bureaucrats sitting in Delhi in a country 
with 60 crores of population. This fact is 
forgotten by this Government. This is being 
conveniently forgotten from year to year. A 
strong Centre can be brought about into ex-
istence only by decentralization of authority so 
that the Central Government may concentrate 
on the powers transferred to it. leaving the 
States to marshal and organise the people in 
their effort to improve the economy. However, 
Madam, the Indian Constitution, 
unfortunately, as every school boy knows, is 
federal in form but unitary in content. This has 
led to the dispute between Sheikh Abdullah 
and the Government of India. In tiying to 
preserve the federal character of the 
relationship between the State of Jammu and 
Kashmir and the Union of India, these leaders 
of Kashmir, Shaikh Abdullah, Beg and their 
associates had to suffer for long at the hands 
of power-loving auto-rrats to whom unity 
means merger. However, I do not want to go 
further into these details now. In order to have 
a really popular Government in 
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Jammu and Kashmir which might effectively 
strive to put an end tu unemployment, 
starvation and misery of the people, the 
leaders of Kashmir have agreed to this 
settlement for effecting economic changes and 
development of Kashmir with people's 
participation although in the process of hard 
bargaining they had to abide by the provisions 
of the Indian Constitution relating to the 
imposition of the President's Rule unilaterally 
by the Centre, provisions relating to the 
Fundamental Rights embodied in the 
Constitution which include the right of going 
to jail without trial. It is very extraordinary 
under the circumstances. In no democratic 
country such a provision ever existed or exists 
now. And the provision relating to the 
Election Commission of India. So far as the 
Election Commission of India is concerned, 
Madam, it has become a scandal. It has 
become a complete tool in the hands of the 
ruling party. That is the experience 
everywhere. We have the recent experience in 
Trivandrum ■when the bye election date was 
announced but tc suit the convenience of the 
ruling clique the election was indefinitely 
postponed  recently. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): What has it 
got  to do now? 

SHRI SALIL KUMAR GANGULI: It has 
got connection. It shows what kind of hard 
bargaining Sheikh-Abdullah and his 
associates had to go through when they had to 
agree to the supervision by the Election 
Commission of India which is a mere stooge 
in the hands of the ruling party. That is why I 
say that in order to retain the federal structure 
between the people of Jammu and Kashmir 
and the people of India, they had to give up 
much of their claims and climb down which, 
of course, I should say. is a wise thing in the 
greater  interest    of    the    people  of 

Jammu and Kashmir for their economic 
development. Now, however, it goes to the 
credit of these leaders of Kashmir and the 
forces of secularism that the policy of repres-
sion has failed and has been defeated. And 
Kashmir has not been reduced to the same 
position of mere administrative units like the 
other Indian States which are called States 
merely by nomenclature and courtesy and can 
be made and unmade at the whims of the 
Central Government. It has still retained a 
little part of this federal character. I hope, 
Madam, that with the active participation of 
the people of Kashmir which the earlier 
Governments, the stooges of the Central 
Government, could not obtain and which 
these leaders, these respected patriotic leaders 
can certainly obtain, they will be able to build 
a new Kashmir as promised by them. 

Thank  you,  Madam. 

SHRIMATI MARGARET ALVA 
(Karnataka): Madam, Vice-Chair-man, the 
Kashmir accord arrived at after two years of 
patient negotiations, I believe, marks a 
turning point in  the history  of  independent  
India. 

SHRI N. G. GORAY (Maharashtra): 
Madam, would you not like to postpone  thg  
discussion  till tomorrow? 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY^: You are 
going to speak next. 

SHRIMATI MARGARET ALVA: Mr. 
Goray, having started, may 1 finish? 

SHRI N. G. GORAY: There is nobody to  
listen. 

SHRIMATI MARGARET ALVA [? there 
any objection to my finishing when I have 
started? 

SHRI N. G. GORAY; There is n< harm if 
you continue tomorrow. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPERTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA); She has to 
go tomorrow. Let her finish. 

SHRI N. G. GORAY: Madam, I ask you 
very seriously when there is almost nobody 
in the House and after the Minister has 
intervened, there must be some time given 
to us also. It is not that at the fag-end you 
call us and ask us to finish. 

SHRI OM MEHTA: We are not going to 
finish today. 

SHRI N. G. GORAY: I am sitting till the 
end. But, there is nobody in the House. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): If you 
want you can speak tomorrow. 

SHRI N. G. GORAY: She is a good 
speaker. Let her also speak tomorrow when 
there will be Members 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): She said 
she won't be here tomorrow and that is why 
I have given her the chance today. 

SHRIMATI MARGARET ALVA: I am 
sorry for the inconvenience but I hope that 
since I have started I will be permitted to 
finish. 

Madam, the domestic problem that had 
defied solution for two decades has now 
been solved in a spirit of understanding and 
forgiveness closing the chapter of discord, 
distrust and discontent. And, what does this 
accord achieve It achieves two basic things. 
On the one hand, it brings back into the 
mainstream of our national life a patriot, a 
stateman and a political leader of the people, 
namely. Sheikh Abdullah. And, secondly, 
and more important perhaps, it settles sets 
once and for all the question of accession of 
Jammu and Kashmir to the Union  of India. 

At this stage, Madam, I would like to 
emphasise what has been said so many 
times today that it is not the legal niceties or 
the constitiona details that matter, it is the 
sub stance of the achif wement, the re-
establishment of ritual trust and confidence 
that nraWers Madam, the accord itself is sir 
and straight The hon. Minister before me 
has  se out in detail the various aspects 0r the 
agreement which has been arrived at but I 
would like to point out that it is an 
agreenmet' to which reall;y shows the spirit of and 
teke

On the part of  Indian Govern. 
ment, they have   agreed to five basic points: 

(1) Tha. article 370 will continue to 
determin Kashmir's legal links with the 
Union of India. 

(2) That  the Government of Jammu 
and Kashmir would be free to review hte 
laws coming under the Concurrent List 
and extended to Jammu and Kashmir after 
1953. 

(3) That the jurisdiction of the 
Supreme 'court as far as the Special Leave 
to Appeal is concerned, would be curtailed 
as far as article 132(2) of the Constitution 
is concerned. 

(4) That at as far as questions relating 
to the role of the State Governor, questions 
dealing with elections and the role of the 
State Legislative Council were concerned, 
any laws which would in any way ch?nge 
the rules and laws governing these three 
subjects ,would require the special consent 
of the President. 

(5) That the State Assembly 
would have the right to re-designate 
its Chief Minister as Wazir-e-Azam 
if it so thought fit by bringing forth 
an amendment to the State Con 
stitution. 
In  return,    Sheikh    Abdullah    has 

agreed to six points: 
(1) That the accession to India is an  

irrecovable  fact of history. 
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(2) That Parliament has powers to make 
applicable to Kashmir all laws for 
safeguarding the integrity of the Indian 
Union, its flag and so on. 

6.00 P.M. 
(3) that the fundamental rights 

enshrined in the Constitution apply to 
Kashmir; 

(4) that article 356 providing for 
the extension of President's rule to 
the States would apply to Kashmir 
whether or not the State Assembly 
consented; 

(5) that the powers of the Elec 
tion Commission will be unaltered; 
and last but not the least; and, 

(6) that the demand for a plebis 
cite is dropped and that this ques 
tion  is  settled  once  and  for  all. 

(Interruption) 
And what has been the reaction to this 

accord? The whole nation—with very few 
exceptions—has acclaimed the accord as a 
victory for the forces of democracy, 
secularism and socialism. The exceptions 
have been the Jana Sangh on the one hand— 
and my friend there has been specially active 
today—and a small section of the House and 
some elements in Jammu and Kashmir 
themselves on the other. Their motives and 
intentions are well known and I do not wish 
to take up more time by trying to explain 
them. 

What has been the reaction of Pakistan? 
Pakistan just watched with dismay its sephere of 
influence shrink gradually in the last few years 
and finds again that another subject seems to 
have been removed out of the pale of 
negotiations in the international forums. It looks 
as if the goose that laid golden eggs for Pakistan 
has ceased to exist because to Pakistan Kashmir 
was all these years a bait. Whether it was a 
question of arms suply, whether it was a question 
of debate in the United Nations, anywhere and 
everywhere it was this question  of  Kashmir  that  
was  used    J 

by Pakistan to build up opinion against India. 
And this has today ceased to exist. As far as 
China is concerned, they have their own in-
terpretation and naturally it coincidei with 
Pakistan's reaction. As far as the United 
States is concerned, we have seen the 
reaction: it has again tried to pamper its 
spoiled child in Asia—Pakistan—by giving it 
a generous supply of arms to compensate for 
what it has lost in the years and in this accord 
which we have arrived at with Kashmir. But 
as far as the world is concerned, 1 think we 
have given a lesson, a lesson that 
understanding is something which cannot be 
precluded at any time in this country. We 
have shown the maturity of our democracy; 
we have shown the spirit which India alone 
could give to the world and I believe that this 
accord is surely a green leaf in he fading 
pages of history. 

There have been many criticism* levelled 
by various Members of the Opposition—at 
least various points have been made by them 
and I would like to briefly answer some of 
them. First of all there has been the charge 
that the Opposition was not consulted at every 
stage of these negotiations. I would like to 
ask whether it is possible to come here avery 
day with a statement and say "Today Sheikh 
Abdullah agreed to this, yesterday we agreed 
to that and tomorrow we will do this?" This 
has been a process of negotiations which has 
been going on for the last two years. As we 
said, at different^ stages all of us had to make 
an even dialogue, negotiations had to be held 
in a spirit of understanding, in a spirit of 
compromise and naturally at every stage this 
House could not have been consulted   or  
taken   into   confidence. 

As far as article 370 is concerned, this has 
again been of much debate today. I do not 
think it is article 370 which really gives a 
special status to Kashmir. On the other hand I 
believe that it is article 370 which recognises 
the   special   status   which  it  already 
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had and brings it into the purview of the 
Constitut. M. In other words, article 370 
serTes as a link between the special status 
which Kashmir already enjoyed and brings it 
into closer tie« with us and makes it possible 
for us really to extend many spheres of 
influence through article 370 to Jammu and 
Kashmir. And, therefore, we feel we have got 
to consider Article 370 as a positive step and 
not a negative one. 

Then  there  has  come this  charge that this 
agreement has made Article 370  a  permanent  
feature.    I  stoutly deny this charge.    It has 
been stated by the Prime Minister that since 
the Constituent Assembly of Jammu and 
Kashmir   which   completed   its   work in 
1956, has not asked for any change in this  
Article  370  it means that it continues to 
maintain the relationship of Jammu and 
Kashmir and India and this   has   been  the  
judgment   of   the Supreme Court in  1970.    
It is quite possible  that  we  may  reach  a  
stage when Jammu and Kashmir may ask that  
this  Article  be  amended  or  be completely 
deleted.    Now in spite of all that I would like 
to point out that the integration has taken place 
over the last two decades in various fields. As 
far as the emotional integration is concerned   I   
think   three   wars   that we have fought to 
saferuard the integrity  of the  nation     and     
protect Jammu  and    Kashmir    have    really 
achieved this  and during the course of this we 
have really been able to build  up bonds of 
affection between the  people  of  Kashmir    
and    India. And   then   there   has   been   
constitutional  and  legal  integration  as  well. 
The  laws  covering 92 out of the  97 Subjects  
of the     Union     List    have already been 
extended to Jammu and Kashmir  and   26  of  
the  47   subjects covered  in the  Concurrent 
List have also   been   extended   to   Jammu   
and Kashmir.   Then, whether it is on the 
economic front or the administrative front  
integration has  definitely    been very much  
in    evidence.  Today it is not possible, ai the    
Sheikh    himself 

has admitted, to turn the clock of history 
backwards and say that we are going to 
reverse what has already been done over all 
these years. In this context, Madam Vice-
Chairman, I would like to speak about the 
question of State autonomy. Especially, our 
friends from Tamil Nadu wanted to know 
whether, in the same way as this State ha* 
been given the status, they would also have a 
right to demand similar status. I would first of 
all like to point out that the question of giving 
similar status to other States does not arise at 
thli point for the simple reason that Kashmir 
had the status as it is and which Tamil Nadu 
did not have. Even then I would like to say 
that whatever your demands, I am sure the 
Prime Minister would have some way of 
finding a solution even to your tricky 
problems as she has been able to find to this 
problem which defied solution for so many 
years, (interruptions). At this stage, I would 
like to submit that We have to appreciate and 
approve of the role played by the Congress 
Party in Jammu and Kashmir and its 
leadership in permitting the smooth change-
over in the larger interests of the State and of 
the nation. 

Then, there has been the question of 
jurisdiction of the Supreme Court. It has been 
stated that we have made special provisions 
by not permitting the Supreme Court to have 
jurisdiction over Jammu and Kashmir. This is 
not so at all. It is only Article 132(2) which 
would be deleted as far as the jurisdiction of 
the Supreme Court over Jammu and Kashmir 
is concerned but I would like to point out that 
as long as Article 136 stands, the Supreme 
Court can override the State High Court in 
this matter and see that justice is done to the 
citizens of the State. 

Then comes the question of the title. I 
would like to know what difference there is. 
If the State decides to call its Chief Minister 
by a different name 
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as the Prime Minister has stated over and over 
again, it can call him by any name but as far 
as the Indian Constitution is concerned, as far 
as the Union Government is concerned, he 
will be the Chief Minister of Jammu and 
Kashmir, his powers will be those of the 
Chief Minister and by whatever name he is 
called, he will still continue to work and 
operate as the Chief Minister of Jammu and 
Kashmir. 

Therefore, I see no reason why they art 
trying to make mountain out of a mole 

Then comes the final question: Can we trust 
Sheikh Abdullah? This has been the point and 
the trend of the speach of the Jana Sangh 
leader. I would like to say that this is an 
inspired argument. There is no deying the fact 
that, Sheikh Abduilah has been a patriot; he 
fought shoulder to shoulder with our national 
leaders in the freedom struggle. He was the 
man who opposed the two-nation theory and 
stood for secular concept of the Indian Union 
and this was the man who played a very 
important part in the acce-sion of Jammu and 
Kashmir to India. If a misundertandinng did 
crep at a later stage and if it did create a 
wrong impression, perhaps something went 
wrong somewhere and, perhaps, I would 
admit, we were as much to be blamed as he 
was if this misunderstanding was allowed to 
develop into a real controversy. But he has 
today risen beyond a narrow outlook; he has 
risen above personal pride and has extended 
the hand of friendship or rather accepted the 
hand of friendship which was extended to 
him. We are proud that this misunderstanding 
has been cleared. It was Pandit Jawaharlal 
Nehrv. who had started the dialogue +o head 
the wounds of this misunderstanding and it is 
a proud moment fci us to see the final chapter 
of this dialogue reached in a spirit of 
secularism under the leadership of his own 
daughter. And I would like to say, in the 
words of the Prime Minister, that we have 
every confidence that he.... 

Sheikh Abdullah will make his own 
distinctive contribution to the task of 
strengthening the nation and sustaining its 
ideals, 

I would like to say, in conclusion, Madam 
Vice-Chairman, that Kashmir is not only a 
military battle-field, it has also been an 
ideological battle-field. It is here that the 
secular concept of our nation was challenged 
at various times and it looked as if everything 
was lost. But this democracy, this mighty 
nation of ours has stood the challenge and we 
have been able to restore the faith of our 
people in the secular ideas of our nation. And 
it is in this context that we should accept this 
as a moment of pride not only for the 
Congress Party and its leadership whether in 
Jammu and Kashmir or in the rest of India, but 
this is a moment of national pride and I think 
that this is an achievement which deserves a 
national ovation and I hope that sections 
which have stood apart from these national 
feelings of pride and contentment, would rise 
about narrow party purposes and be true, 
nationalist and joint in this national rejoicing. 
Thank you. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. Goray, 
you do not want to speak? 

SHRI N. G. GORAY;      Tomorrow. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. Tirath 
Ram Ami a would speak now. 

SHRI TIRATH RAM AMLA: I will speak 
tomorrow. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Then we 
adjourn till  11 A.M. tomorrow. 

The House then adjourned at 
fourteen minutes past six of the 
clock till eleven of the clock on 
Thursday., the 13th March,   Wi> 


